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LEGISLATIVE ASSE1YIBLY 
Tuesday, i3rd March, 1943., 

l'he Assembly met in the Assembly Chamber of the Council House at Ele-yen 
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the ChaIr.· 

MEMBERS SWORN: 
Mr. Tinnevelly Sellamier Sankar-a Aiyar, C.I.E., M.L.A. (Financial Com-

missioner, Railways), 
Mr. Olaf Kirkpatrick Caroe, C.S.I., C.I.E., M.L.A. (Secretary, External 

Affairs Department). 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERs. 

DeTY HOURS FOR MINISTERIAL STAFF IN THE GOVERNMENT OF INDIA SECRETARIAT. 
352. *)[r. Lalch:m.d l(avalrai: (a) Will the Honourable the Home Member 

be pleased to state if there are any duty hours fixed for the ministerial st&ft 
in the Government of India Secretariat (Civil side)? If so, how many? 

(b) Are these working hours followed in practice? 
(c) If they were fixed for overtime work, is any overtime allowance given 

to the staff? If so, how much? If not, why not? 
The Honourable Sir Reginald Jlaxwell: (a) The office-hours in the Civil 

Departments of the Secretfll'iat are at present 10-30 A.M. to 5-3() P.M. on week-
days and 10-30 A.M. to 1-30 P.M. on Saturday. 

, (b) &nd (e). The Honourable Member is referred to the reply given on the 
23rd March, 1942, to clause (j) of Sardar Sant Singh's question No. 66. 

Mr. Lalchand l(avalrai: May I know if these times are in practice carried 
cut in the offices or the clerks have to stay overtime? 

The Honourable Sir Reginald ][gwell: These are meant to be minimum 
timee for office attendance. The staff are expected to attend office longer if 
thpre is urgent work to be done. 

Kr. Lalchandl(avalrai: How much longer do they stay? 
The Honourable Sir B.egiQld Maxwell: It varies according to the pressure 

of work. Some staff who are engaged in work may have to stay longer, while 
others who may have finished their work can go. 

JIr. Lalchand l(avalrai: Do they ~et anything fpr working overtime? 
The Honourable Sir Reginald ][arwell: There is no overtime allowance. 
Kr. LalchlDd l(avaJra.i: Is there no complaint from them? 

(No answer.) . 
OPENING OF SHOPS FOR FOOD SUPPLY TO MINISTERIAL STAFF OF THE GoVERNMENT 

OF INDIA SECRETARIAT 
353. *Kr. Lalchand l(avalrai: Will the Honourable the Home ~rember 

plea!3e state if it is a fact that certain shops have been opened to supply food-
stuff to the General Headquarters' staff? If so, has any such arrangement for 
opening shops been made for the ministerial staff ·of the Secretariat? If not, 
do Government propose to do so? If not, why not? 

The Honourable Sir Reginald Maxwell: Government haye opened a Grocery 
Stall to meet the requirements of only those members of the staff of the 
{leneral Headquarters at Delhi, who would normally. if stationed in a Canton-
ment, be entitled to such fAcilities, i.e., Navy, Military and Air Force 1Jer5l0nnel, 
excluding the civil personnE'l, at General Headquarters. 

No similar arrangement hAS been mnrle for. the ministerial staff of the Secre-
h~riat or the Civil personnel of the Genernl Headquarters, but it is intended 
~hortl  to put into foree a Scheme for the supply. to Central Government ser-
vants in Delhi, of certain essential cotnmodlties. 

Mr. Lalchand lfavalrai: Is there Itlly arrcmgement or is any arrim!!ement 
proposp.d to be made for supplying foodstuff to {llbe Members .(){ the As!';embly 

( 1325 ) A 
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when they are here? \\fe are very much inconvenienced and I would li.ke tQ 
know whether any arl'ange!Dent is going. to be made. 

The Hon9urable Sir :&egiDald KaweU: I understood there was a restaurant 
in the Assembly., . • . 
HINDI AND URDU AS MEDIA OF PUBLICITY IN THE INFORMATION AND BROADCASTING 

_. DEPARTMENT.' 

354. *Bhai Parma Nand: Will the Honourable Member representing the 
lnformation and Broadcasting Department please state: 

(a) to what extent Hindi and Urdu are being used as the media (If publi-
city in the InformatiQll and Broadcasting Department; and . 

(b) the comparative strength of the Hindi and Urdu staff, gazetted as well 
as subordinate? • 

The Honourable Sir SUltan Ahmed: (a) Both Uclu und Hindi are used by: 
(A)tbe Bureau of Public Information for: . 
(i) the publieity material which they issue to the press; 
(ii) the fortnightly magazines, Bhumtiyu Smnachal' and Ma.rkazri Ittellaat, 

the Urdu and Hindi editions of Indian Information; and 
(iii) the pamphlets printed and distributed by them occasionally. 
(B) the All India Rudio in their broadcast programmes. It is the constant 

attempt of All India Radio to reflect in its present programmes the linguistic 
styles of the authors and speakers within the area from which each station 
draws its talent but it is not possible to maintain any statistics regarding the use 
of Urdu and Hindi. _ 

(b) The comparative strength of the Hindi and Urdu staff, gazetted as well as 
subordinute, in the Bureau of Public Information is: 

Hindi. Urdu. Hindi UrdU. 
Gazetted . • 1 2 Subordinate. . •• 9 11 

SImilar information in respect of All India Radio is being collected and will 
be laid on the table of the House when ready. 

Mr. Lalchand Navalrai: Is there any ~ommittee associated with these offi-
cerf; tu remove the difficulty of this vexed question? 

The Honourable Sir Sultan Ahmed: I want notice. 
Bhai Parma Nand: Is there any discrimination observed between the head 

of the Hindi and the head of the Urdu Department? 
The Honourable Sir Sultan Ahmed: None whatsoever. 
Dr. Sir Zia Uddin Ahmad: Is there any Standing Committee of the House 

or an Advil:;ory Committee to advise this particular department about the 
language question? 

The Honourable Sir Sultan Ahmed: 1 want notice of this question. That 
WJI" the question already put by Mr .. Lalchand Navalrai. 

NEWS AGENCIES OF THE INFORMATION AND BROADCASTING DEPARTMENT 
+355. ·Xaulvi ][lJbamn1ad AbdUl GhaIIi:. Will the Honourable Member re-

presenting the Department of Infonnation and Broadcasting please state: 
(a) the names of the various presses or news agencies subscribed to by the 

Department with the amounts. of subscription paid, to each annually; aDd 
(b) the names of the various presses or news agencies existing at r>resent in 

India? 
The Honourable Sir Sultan hmed~ (a) The names of the news agencies sub-

scribed to by the Department and the payments to them for the year 1942-43 
nre: 

Reuters-Rs. 1,12,800 (approximately). Associated Press of India-Rs. 13,140 
(approximatelv). United Press of India-Rs. 12,470 (approximately). Orient 
Press of Iudil1-Rs. 1,226-11-0. 

(b) J lay 011 the table a list of known !1gencieR purveying news to l ~1ic 
which are at. present operating in India. 

Statement. 
The foreign agencies operating in India are: 
Reuin: Associated Press of America' United Press of America' British United Press 

London : .• Central N ews .~ enc  of China:' The Tass N.ews Agency; Agency rancai~e Ind.; 
InternatlO"al News ServIce; and Exchangp Telegraph. . 

t Answer to this question lai5 on· the table, the questioner bei~  absent. 
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'Ex('ept Reuter, these foreign agencies are mainly concerned with canyiBg a serVice out 

.of lnuia. 
The news agencies in India are : . ' . 
"\ssocial>E,d 1're8S of India; United Press of Iudla; and OrIent Press of IndIa. 
There are other local agencies which operate over a lImIted field whose names are not 

known to Government of india. ... 
LEASE-LEND AID FROM U!>II'IED STATES OF AMERICA 

356. *Mr. It. C. Neogy: (a) Will the Honourable the Finance ~ ember be 
pleased to state whether his attention has been drawn to a Re ut~r ~ me~sa e  
dated Washington, the 4th ?llarch, on the recent report of the Umted btates 
Ofiiee of War Information, that from its inception in March 1941 to ,/::mu.1,ry 1, 
this year, lend-lease aid to India tc:talled 29.5,501,494 dollars in value, and 
that India waS be~n  strengthened WIth the aid of lend-lease a8 the 80lll'ce of 
:supply for the Allied armies in China, India and the al e~s of thea Middle £ast? 

(b) In view of the fact that the Honourable the FIllance Member .had .Ill 
his last year's Budget speech stated that the value of lease-lend matenals f?r 
which he had made proviSIOn in the budget expenditure was Rs. 43 crores, Will 
the Honourable Member please state: I 

(i) how much out of the above reported lease-lend aid to India has been 
actually allotted to India as utilised for India's owr. purposes; 

(ii) how much of the lease-lend materials I;eceived in India has been sold 
to private partie;; who haye been asked to pay rupee price for their .purchases; 
.and 

(iii) how much has been allotted f:S received in India but utilised on Lehan 
{)f His Majesty's Government, or used as supplies for the Allied armies in 
China, India and areas of the Middle East? 

(c) As the Government of India are considering the pOSRibility ·of entering 
into a direct Mutual Aid Agreement with the United States of America, does 
the Honourable Member propose to state clearly the precise nature of the 
"liabilitv which the Government of India will have to bear as u. result of the 
working of such an Agreement? Will Government seek to put a 'coiling' or 
ma.ximum limit on the amount of reciprocal aid given, or to be given, by India 
under the scheme. anll will India be asked to bear liability only (or the lease-
lend goods used \,trictly for India's own defence and not for the wider purposes 
(If utilising India as the base of operations of the United Nations? 

The lIonourable Sir Jeremy Raisman: (a) and (b). I would refer the Hon-
ourable Member to the statement I made in the Assembly on this question on 
the 17th March. 

((» Conversations are at present proceeding between representatives of the 
, Government of India and of the United ~tates of America regarding the possi-

bility of such an agreement. Government are, not yet in a position to make a 
5tM·ement, but all aspects aT the mlltter are receiving careful consideration. 

Dr. Sir Zia Uddin Ahmad: May I know if the negotiations are made direct 
,1! through the United Kingdom? 

The Honourable Sir Jeremy Raisman: I said they were proceeding between 
representatives of the Government of India and the United tate~ of America. 

Dr. Sir Zia Uddin Ahmad: The negotiatioI:1B are not through sterling hut 
through rupee and dollar direct? 

The Honourable Sir Jeremy Raisman: I said that thp. negotiations are between 
~ht l'PpresentatiYes of the Government of India and tr.e enited States of 
AmErica. I cannot make that any more direct. 

Mr. Lalchand Navalrai: When you say lend-lease, it- means that there is 
;:;r)l"nething lpased. l\fa:- I know "'hnt the Governnwnt of Indin is leasing ,,·hen 
the~  get loan!' from America? 

. The Honourable Sir Jeremy Raisman: Lease-lend or lend-lease is a com-
prehensive term and I do not think that there is any thing 'in our relations with 
fhp United States of America which corresponds to the narrow conception 01 
lease but the term has heen in common use since this kind of aid was <riven by 
America, ... 

Mr. Lalchand Navalrai: Mav :F know whether the loans that al ~ tll!ing given 
h,' An1f'rica will be pAin. to th~ ll in r:)l'h or k;f1(! hprenftpr. 
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-, The Honourable sii ~re~  Ra.bunan: 1 ~ust refer the Honourable Member 
tn the agJ.'eements which have been published between the United ::itates allU 
Brltain and ce~tain ot)1er countries which indicate the nature of the arl'an!;tl-

me~. Go$rt ~shmu h.  May 1 know what is the reply to the later part. 
of part (cF i . 

'Xhe llonourable Sir Jeremy Raisman: I said that all aspects of the mutter 
al'e rt:'iceiving careful consideration. . .. 

Mr. J&IIlD&das M. Mehta: Are Government aware that the two conditIOn::. 
on which the United States of America could bring into force the lease-lend 
arrangements are that the defence of thp. country should be vital-yital to the 
defence of America first and secondly that the contribution of ellch countr" 
should be according to its capacity? 

The H,onomable Sir Jeremy Raisman: Yes, 8ir. 
Mr. Jamnadas M. Mehta: Are these aspects being borne in mind? 
The Honourable Sir Jeremy Raisman: Certainly, 

ADVICE GIVEN BY CENTRAL BOARD OF HESERVE BANK OF INDIA REGARDING 
UTILIZATION OF ~ .  STERLING CREDITS. 

357. *Mr. K. C. Neogy: (a) Will the Honourable the Finance Member be 
pleased to state whether in the matter of Government's proposal to utilise 
India's accumulated sterling credits in capitalising pensions and in creating a 
post-war reconstruction fund, the Directors of the Central Board of the 
;l{eserve Bank of India have been consulted, and their opinion and advice sought 
by Government? If so, does the Honourable Member propose to acquaint the 
House with the advice or opinion tendered by the Board of Directors of the 
Reserve Bank of India to the Government of India? 

(b) What are the terms of any Resolution that p:1ay have been passed by the 
Board of Directors of the Reserve Bank of India in connection with the problem 
of utilisation of India's sterling credits? 

The Honourable Sir Jeremy Raiaman: (a) and (b). Correspohdence between 
the Reserve Bank and the Government of India in this matter is confidential. 

Mr. K. C. Neogy; Is the Honourable l\fember in a position to say that no 
recommendation has yet been received from the Board by the Government '? 

The Honourable Sir Jeremy Raisman: Having stated that correspondence i~ 
confidential, I regret that I must decline to be drawn into any further com-
munication in the matter, 

Mr. K. C. Neogy: Has there been any correspondence at all? 
(No .answer.) 

Dr, Sir Zia Uddin Ahmad: Is the Government alrea.dy committed to the pro-
posal "to utilise India's accumulated sterling credits in capitalising pensions and 
in creating a post-war reconstruction fund" 2 

The Honourable Sir Jeremy Raisman: I must refer the Honourable Member 
to my Budget speech, 

Dr. Sir Zia Uddin Ahmad: The Budget speech did not deal with this point 
very clearly? -

Mr. President (The Honourable Sir Abdul' Rahim): The Honourable Member 
llEed not argue. 

The Honourable Sir Jeremy Raismail.: I think it made it clear that, thE're ,,-ere 
llll final commitments at this stage. 

REPRESENTATION OF INDIA AT THE INTER-ALLIED MONETARY CONFERENCE. 
358. *Mr. K. C. Heagy: (a) Will the Honourable the Finance Member be 

pleased to state whdher his attention has been dravl'l1 to a Reuter's message, 
dated London, March 9, in connection with the Inter-Allied Monetary Confer-
enc~  Was an," representative of India invited to attend that Conference and to 
submit India's case in connection with -the post-war monetary arrangements at 
that Conference? . 

(b) If a delegate was invited to represent India, does the Honourable 
Member propose to inform the House who represented this country at that 
Conference? 
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tc) Does the Honourable Member also ~o ose to acquaint the House with 

th~ views which such delegate may have expressed ·at that Conference?-
(d) In view of the fact that any. decisionltrrived at by this Inter-Allied 

.Monetary UoI!1erence is bound to be of vital importance to India's monetary 
and financial problem, do Government propose to give an assurance that they 
would not bin~ themselves to any such decision without giving an early oppor-
tunity to the legislature as well as the non-officia.l public to fully appraise the 
implications of such a decision and to express their views on the same? 

The Honourable Sir .Jeremy Ra.isman: (a) to (c). I invite the Honourable 
.Meluber's attention to the remarks which I made on this subject in my reply 
tv the general discussion on the .Finance Bill on the 17th March.· 

(d) Government hope to be in a position to pro'yide such an opportunity. 
Mr. It. C. lfeogy: With regard to parts (a), (b) and (c), unfortunately I 

was not present at the meeting when the Honourable Member made his state-
ment. Is he quite sure that his reply on thgt occasion covered all these. various 
pointb _ specificQ,lly? -

The Honourable Sir Jeremy Raisnl&n: I must ask m\' Honourable friend to 
read the speech. .It was a fairly full statement. It a~e ast much information 
1I1l I was in a position to give on the subject. 

ASSAMESE REPRESENTATION IN THE STAFF OF THE RESERVE .~  OF INDIA. 
t359. *111'. AD&nga Kohan Dam: Will the Honourable the :finance Member 

be pleased to state the total number of employees (excluding menials) of t·he 
Reserve Bank of India., and the number of the natives of the province of Assam 
-employed therein? Do Government propose to Qonsider that. every province 
saould be represented in the service of the Bank? 

The Hoot!fable Sir .Jeremy Raisman: Government have no information, 
The recruitment of the staff of the Reserve Bank of India is entirely a matter 
for the Central Board of the Bank. 

UXSTARRED QVESTION AND ANSWER. 
DISCOVERY OF A MIXIATURE MINT AT SOLAN. 

62. Mr. Muhammad Ashar Ali: Will the Honourable the Finance Member 
:please state if it. is a fact that a miniature mint had been unearthed in May 
1941 by the Government police at Solan within the Baghat State, Simla Hills, 
:and, if so, who tried the culprits, and with what result? V!Tho were the 
offenders? . 

The Honourable Sir .Jeremy Raisma.n: Government have no information. 

::\IOTIONS FOR R l\ ~T. 

EXECUTIOX OF Pm OF PAGARO.· 
:Mr. President (The Honourable Sir Abdur Rahim): I have received notice o~ 

:a motion for the adjournment of the business of the AssemblJ from Mr. S. D. 
Misra to diE,cUSS a definite matter of urgentpublic importance, namely, th~ 
attempt of the British Government to ro o~e the people of' India to rebellion 
by execution· of Pir Pagaro. 

There was a motion .sought to be moved· on the quef>tion of the sentence· 
passed by court under the MartinI Law on the 20th instant. When did the 
-execution take place? 

lIr. C. M. 'l'rivedi (Secretary, WAr Department): The execution took place 
cat 8 A.M. on the 20th instant. 

JIr. President (The Honourable Sir Abdur Rahim): . Then the sentence did 
1.1Ot refer to the execution. 

JIr. ll. A. Sattar H. Ewk Sait (West Coast and Xilgiris: Muhammadan): 
·The motion did not refe1· to the exel:ution Rnd we did not kIlO"" at that time of the 
€xccution. It was aml.ounced only :vester-day. 

. Mr. O. M. Trivedi: Sir, I object to this motion. The House only the other 
.(lay refused leave to discuss a motioll for adjournment rega.rding the sentence 

• 
·t n~ .er to this question laid OD the table, the questioner being absent. 
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passed by the court under the Martial Law li.~ ulations  und the execution is a 
logical corollary of the sentence. • 

MI. President (The Honourable !::Iir Abdur Hahim): N?t necessarily. T~ere 
lIla,)" be an appeal; there muy be purdon.' Does the Honourable Merubel' object 
to leave being granted? 

Mr. C •. M. Trivedi: ):es, l:!ir. 
Mr. President (The HOllourable l::)ir Abdur Ra.him): As ob ecti~n has boou 

takell to leave being granted, those Honourable :Members who are m fuyour of. 
lea \ ~ being granted \\·j.H rii;t' in their SE-ats. 

(Less than 2,) Honourable ~ ember  rose.) 
As less than 25 Members huv.e risen, leave is being refused. 

Mr. President (The Honourable Sir AbdUl' Rah~ll1  I ha ~ received ano~her 
Ilotic'e of un adjourument nlOtlon from Mr. Hoosembhoy LallJf:'€ but I receIved: 
it after I had taken my seat. It cannot be inoyed today. 

Mr. Hooseinbhoy .~ Lalljee (Bombay Central Division: Muhammadan 
Uural): Can I moye it tomorrow, Sir? 

Mr. President (The Honourable Sir Abdur Rahim): I cannot say that now .. 
The Honourable ~ ember can take his chance,. 

T ~ O:F MEMBERS TO THE STANDIN'G COMMITTEE FOR THE-
CIVIL DEFENCE DEPARTMENT. 

Mr. N. V. H. Symons (Government of India: Nominated Official): Sir, i: 
wove: 

"That this Assembly do proceed to elect. in such mallner as the Honourable the 
President may direct, three non-official Members to serve on the Standing Committee to. 
advise on sub.jects with which the Department of Civil Defence is concerned, during the 
financial year, 1943-44." 

1Ir. PreSident (The_Honourable Sir Abdur Rahim): Motion moyed: 
"That this Assembly do proceed to elect, in suchtmauner as the Honourable the· 

President may direct, three non-official Members to serve on the Standing Committee to 
a(h-ise on subjects with which the Department of Civil. Defence is concerned, during the 
financial year, 1943-44. " 

Dr. P. N. Banerjea (Calcutta l:!uburbB: Non-Muhammadan Frban): Sil', it is 
proplll:'ed that, the ASl:'elllbly should elect only three Members, but there are fom" 
c,rguuised parties in this House at the present moment, 

Mr. H. A. Sathar H. Essak Sait .(\\'el;t Coast and Nilgiris: :Muhammadan): 
The Muslim League l)arty is not interested. 

Dr. P. N. Banerjea: Even if the :Muslim Lea&ue Party is not interested. 
there are three other Parties and there are the unuttached Members. I suggest 
tlwrefore that' number three 9,e raised to five. 

Mr. H. A. Sathar H. Essak Sait: Sir, in previuus yeal'S the Muslim Leuaue· 
l rt~ was not interested in this Committee and this ):ear too it i~ not goin; to-
tuh part in this omm~ttee at all. 

1Ir, President (The ~onouri ble Sir Abdur Hnhim): Does the Gowrnment' 
Member accept the sug'gestion that the number l>hould be increased to five? 

Mr. N, V. H. Symons: If the-House "'ishes five :\Iembel's, we ~ll [lc'cept 
that ·Ilumber. 

Mr. President (Thc Honourable Sir Abdur Rahim): The question is: 
"That this Assembly do proceed to .elect. in iluch manner as the Honourable the 

PI·eRident may din'ct, fh'p non-official emher~ to .sel've on the Standing Committee to 
ad i~.~  on subjects with which the Department of Ch'il Dl'fence is concel'lled. during thl" 
finanCial veal', 1943-44." . 

The motion was adopted. 

ELEC'rIOX OF \n~ R  TO THE COMMITTEE APPOINTED TO, 
CONSIDER THE COXVENrI'ION REGARDING THE RAII"WAY FINANCE. 

The Honoura.ble Sir Edward Benthall (Member for Railways and War' 
Transport) . Sir, I move: _ 

"That this Assembly do proceed to elect in such manner as the Honourable the· 
President may dirpct, nine Members t. serve with the H,onourablt· the 'Val' Transport and 
FiluUlce Members and the Financial Commissioner; Rail a~ s as a CommitteI' to consider' 
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matte . ~ Inising out of clause (iv) of the Resolution adopted by the Assembly on 2nd 
March, 1943, aplending the Conventioll adopted under the AlIsembly Resolution, dated 20th 
Septembel, HP.A, and ~o l'eport in the course of the Session preceding the ud ~t Session 
1944." 
Mr. r~ident ('l'he Honourable f::lir Abdur Hahirn): Motion moved: 
"That this Assembly do proceed to elect in such manner as the Honourable tha 

I'resident may direct, nine Members to serYe with the Honourable the War Transport and 
.FilJancb .MembHs and the Financial Commissioner, R.ailways as a Committee to con"ider 
matttll't! arising out of clause (iv) of the Resolution adopted Iry the Assemuly on 2nd 
March, 1943, amending the Convention adopted under th.e Assembly Resolution, dated' 20th 
September, 1924, and to report in the course of the Session preceding the Budget Session 
19#." 

Sardar Sant Singh (West Punjab: Sikh):' 8ir, on a point of information. 
I would like the Honourable Member to. inform the House what was the 
number of the members of the Committee that considered the original question 
of separation of the Hailway Finances from the General Revenue. 
The Honourable Sir Edward Benthall: I cannot recall off-hand, but in .1924, 

it was first discussed by the Standing Finance Committee and also by' the 
Central Advisory Committee .and then referred to a small Special Committee. 
I am not in a position to give the exact number of Members of that Committee. 
As the House wanted a special Committee, i discussed this matter wit}i 
Lenders of various Parties informally and this Resolution is the result of tho"e 
disc: II sf;icns. 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Division: Uuham-
madan Rural): Sir, there are two important points to which I would !ike to 
dr':lw the attention of the Honourable Members as these points are not clear 
from t.he ResolutlOn. Number one is: whether the discussion on the amend-
men~ of t;his Convention will be limited as a war emergency measure, that is, 
culy u temporary Convention which should ):>e in force during the war, or whe-
ther it is' intended that we should consider amendment of this Convention not 
olll-, for war time but as a permanep.t measure till the Assembly decides other-
wis"3. Th~ second point which is not clear is: will the discussion be limited to 
olle uf'pect of the Convention or it will lie extended to other problems which 
arc raised in the Convention itself. For example, I would very much like this 
Corrunittee consider. dause 2 of the Convention which is really a very import-
ant clause, . 
The Honourable Sir Bdward Benthall: What is clause 2? 

Dr. Sir Zia Uddin .Ahmad: Clauses (2) and (3) are: 
"2. i'he contribution shall be based on the capital at charge and working results ef 

commercial lines, and shall be a sum equal to one per cent, on the capital at charge of 
oomm.ercial lines (excluding capital contributed by Companies and Indian States) at the 
enj of the p.enultinlate financial year plUB one·fifth of any surplus profits remaining afier 
payment (,f this fixed return, subject to the condition that, if in any year railway revenues 
a1' ~ insuflilient to provide the percentage of one per cent on the capital lOt charge surplus 
profits in th .. next or subsequent years will not be deelped to have acc1"ued for purposaa 
of division until such deJiclency has been made good. 
The interest on the capital at charge of, and the loss in working, strategic lines shall 

be borne by general revenues and "shall consequently be deducted' from the contribution 
so calculated in order to' arrive at the net amount payable from railw3:Y to general revenues, , 
.each year. 
(3) All) surplus remaining after this paymeut to general revenues ,shall be transferred 

to a r9.ilway reserve; provided that if the amount available for transfer to the railwa.y 
resel'\-e exceeds in any year three crores. of -rupees only two-thir(;s of the excess ovel" 
three CI'llreS shall be transferred to the railway l'tlserVtl and the remaining one-third shan 
accrue io general revenues." 
I want to know whether we will be at libertv to discus£' the Convention as a 

hol ~ or. we will be allowed to discuss matters arising out of clause (iv). I 
wauld very l11ueh like to know what is the scope of this d'wse. I request that 
the scope of the Committee should be widened. We should be able to discuss 
every aSI1lOct of the Conventi.on and should not confine ourselves to the distri-
hution of profits which have been arrived at by one particular method of eslcu. 
lati,m. The particular method of calculation should-also be considered by this 
COl1llnitte(·. I hope the Honourable Member wrmld give facilities to this Com-
mittee t'l discuss every aspect of the COllvention, HIS it is not clear from the 
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Hesolution whether the scope of enquiry .wil,l be limited to one clause or ~t ~l 
btl at liberty to discuss the whole Convention of 1924. Sir, 8S 8 Committee IS 
to btl appointed, it is very desirable that this Committee should have the fullest 
possible facilities to discuss the matter entirely. In the first insilance . when 
WIlS passed the Convention of 1924, it was clearly understood that from time to 
time the House will review the working of that -Convention. It is the first 
ocacsion that 0 Committee has been  appointed to consider the Convention of 
1 ~1. that iF., after 17 years-17 years is a very long period-it is therefore very 
desirable that according tot~ terms whieh were arrived at in September, 1924, 
a Committee of the House should first examine the working of t~e Convention 
of 1924 and as a result of their deliberations they should recommend to the 
Assembly w4at modifications, if any. should be made in that Convention. 
Probably, it is just ossib~e that we. ~a  suggest a kind of tem ora~ a~end
mem for war period in view of the enormous profits that we are havmg m the 
Railwu.ys during war time. 
Mr. Presiden.t (The Honourable Sir Abdur Rahim): Does the Honourable 

Member wish to discuss the whole subject now? . 
Dr. Sir Zia 'Uddin.Ahmad: I want that the terms of reference should be 

wide enough to permit us to discuss every aspect and every point raised in the 
Convention of 1924. 
Kaulvi Syed IIl1ltuz& Sahib Bahadur (South Madras: Muhammadan): Mr. 

President, as has been pointed out by my Honourable friend Lieutenant-
Colonel Dr. Zia Uddin Ahmad this is a very momentous committee in which 
maay points are to be discussed and sifted. I am one of the oldest members of 
the Committee. I was present at the first Convention when it came off iR the 
year 1924. 

An HODour&ble Kember: What was the number of Members? 
llaulvi Syed lIurtuz& Sahib Ba.h&dur: The number of Members, of course, 

I do not know. So far as I can recorrect the number of 'Members of the Com-
mitte'! set up to discuss this point was greater than nine. Irrespective of that 
fact, may I remind the Honourable Members of this House that this being a 
very important Committee. number nine will not serve the purpose. This is a 
very important Committee involving so many financial questions to be decided 
by them. Therefore, I hope the Member in charge will not oppose my sugges-
tion tL(lt the number should be raised at least to fifteen. ' 

lrtr. Jamnadas K .. Kehta (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, my Honourable' friend Dr. Zia Uddin Ahmad said that he has 
seen the working of the Convention for th~ last seventeen years and therefore 
he is entit.led to have his say in the matter. Syed Murtuza Sahib claims more 
and says that he knows the Convention from the date of its. birth. Sir, my 
claim is still greater. I was present when it was conceived. I' have seen its 
birth and its growth ever since. Therefore, I have a right to say something .. 
Last timl' it was considered by the Standing Finance Committee and by the 
Central Advisory Committee. This time we havs not got the benefit of that 
-consideration and still Government are putting up a smaller number on the 
Committee. In view of the depleted condition of the House number nine .  .  .  . 
The Honourable Sir Jeremy Raisma.n (Finance Member): Twelve. there are 

official members also. 

Mr. Jamnadas X. Kehta: I notice that the Honourable the Finance and the 
War 'rransport Members and the Financial Commissioner Railways are there 
along with the rest. In view of the deplet-ed condition of the House, the 
llumh~r is not l~s l. But the House is evincing so much interest in this question 
where ('rores of rupees are involved and in view of the fact that practically the 
Conyent.ion is set at naught during the last 19 years to a largp-extent. in actual 
working, I think' it should be reviewed with more considera.tion and care. I am 
not anxious that it should be-nine or ten or twelve, but J do say that the sub-
ject matter is an import·ant one and it deserves to be considered by a larger body 
than tho one proposed. My Honourable friend Dr. Sir Zia Uddin Ahmad has 
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:put into my hands the copy of the Debate which took place in this House on 
;3rd March 1924. There I find that the number of l\iemoors, including the 
otlieinIs, wus 19. I therefore suggest that thert: is no harm in your increasllIg 
the prcfienl, strength by addiDg two or three more. I. suggest ~hat t.he no~
o tici~tl Members should be 12 and including the Officials the Committee wIll 
'consist of 15 Members. 
Mr. President (The Honourable Sir Abdur Rahim): I take it that it is only 

:a suggestion and not an amendment. 

JIr. Lalchand Navalr&i (Sind: Non-Muhammad.an Rural): Sir, I Will 
-make one suggestion. It was already said that formerly' this Convention was 
<considered by the Central Advisory Committee for Railways and the tan~in  

}'inance Committee for Railways also. It has not been considered by these two 
.committees this time.-Only a small Committee of 12 is suggested. I, there-
fore Imggest that the Members of the .Standing' Finance Committee for Rail-
ways or the Members of the Central Advisory Committee for Railways might 
b.~ co-opted with this Committee. 

:Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, 
we received notice of this Resolutipn-no, doubt a few days ago, out the Assembly 
i>ffice wns closed on account of holidays and therefore we could not send notice 
tOf any amendment to this Resolution. I hope the Chair would permit me to 
llIove an amendment to increase the number of Members of this Committee. I 
move that the number of Members be increased from nine to -fifteen. 
The Honourable Sir Edward Benthall: Sir, with regard to the first two 

points made by my Honourable friend Dr. Sir Zia Uddin Ahmad,I could not 
-quite grasp all the points that he was making from the book from which he was 
readint', But I gather that what he asked for was that'there should be a ,general 
:survey of the 'financial conditions of the Convention and that it should not be 
limited b war time arrangements. Well, Sir, the Resolution as drafted requires 
the Commit.tee to consider all matters arising out of clause (iv) of the Resolution 
·of ~arch .2nd and that in itself gives the Committee a very ~de scope. It is 
the mtentJoz: that the Committee shall make a general survey of the working of 
the Convention, of the Depreciation Fund and the general relations between 
geaenl finance and railway -finance. 
Dr. Sir Zia Uddin Ahmad: Do you refer to clause (iv) of the Convention or 

the R.esolution? _ 

The Honourable Sir Edward Benth&ll: Of the Resolution which was 
before Honourable Members. I think therefore that the Honourable Member 
will be satisfied that the scope of the o~mittee will be sufficiently wide. I 
myself propose to ptace before the Committee an agenda covering the main 
points for discussion, and the Committee can then discus~ that and we can 
-decide whether it should' be widened or not. 

i~h regard to the other point raised, namely the ~i e of the Committee, I 
have discussed this with Party Leaders and they have agreed with the Resolu-
tion in the form in which it has been placed before the Rouse, that is to sa.y 
th~ Party Leaders have agreed that the Committee should consist of twelve 
MemberI' as defined in the Resolution. The number allows for a balance 
between t.he Parties and I hope that figure will be agreed to. This Committee 
has got to do a good deal of very intensive, close work in connection with the 
-financial clauses, the depreciation fund and so on, and it is therefore desirable 
that it should be a small working body, and for work of this sort, the smaller 
th ~ b()dy, the better. I hope when the Members are elected, the House will 
-elect the> most expert people that they can to this Committee in order to give 
thii! very important question the intensive study which it deserves and which, 
in my opinion can best be carried out by fl ~mall Committee, not exceeding 
twelve in number. That being the CRse, I hope the House will not press the 
point that the number should be increased. There will be other. opportunities 
for th~ House to discuss this matter in fl\ture when the Committee has 
reported. 
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Mr. Lalchand N'avalrai: Will you co:opt the Members of the Standing 
Finance Committee for Railways? 
The Honourab)8 Sir Edward Benth&ll: I am sorry I did not answer that 

point. The Standing Finance Committee for Railways consists of eleven 
Members and if we were to co-opt the Standing Finance Committee for Rail-
ways, then it would make the total an unwieldy Committee for the intensive 
work which we hope to carry through. 
Sardar Sant Singh: l\Iay I ·suggest that you can reduce the number of this 

Committee, say, to five so that you can include the Members of the Railway 
Standing Finance Committee as ex-officio Memberf'. .T!lis will come to .lG 
Members. That will be more convenient, because both the Standing Finance 
Committee for Railways and this Committee will have to consider the matter. 
I suggest only five more. 
The Honourable Sir. Edward Benthall: I would refer again to the original 

procedure which I proposed: it was that the t~mdin  Finance Committee 
should examine-this subject and report t-o ~he Rouse and that the House should 
then appoint a Committee consisting of say the Leaders of Parties or another' 
Expert Committee to examine this subject. :t put forward that proposal, but 
then the House rejected it. The House sa.id, that they preferred a working 
committee of this sort. I think, Sir, having agreed to this course, we should 
~dhere to the procedure 'which is embodied in this Resolution. 
Dr. Sir Zia Uddin Ahmad: Two suggestions have been made, one'to in--

crease the number from 12 to 15 and the other to co-opt the Membe!s of the 
Railway Standing Finance Committee ..... 
lit. President (The Honourable Sir Abdul' Rahim): Order, order. There' 

must be an end to this discussion. 
Dr. Sir Zia Uddin Ahmad: Is he willing to increase the number from 12: 

to 15? 
Itlr. President (The Honourable Sir Abdul' Rahim): He adheres to nine. 
The Honourable Sir Edward Benthall: Yes, Sir, nine, ' plus three official" 

Members. • 
Itlr. President (The Honourable Sir Abdul' Rahim): The question is: 
"That this Assembly do proceed to elect in such manner as the Honourable the' 

President may direct nine Members to serve with the Honourable the War Transport· and 
Finance Members and the Financial Commissioner Railways as Ii Committee to consider 
matters arising out of clause (iv) of the Resolution adopted by the Assembly on 2nd: 
March, 1943, amending the 'Convention adopted under the Assembly Resolution, dated 20th 
Septt'mber, 1924. and to report in the course of the Session preceding the Budget Session, 
1944. ': 
TIlE' motion was adopted. 

IIr. President (The Honourable Sir Abdur Rahim) : I may inform Honour-
able ~~embers that for the purpose of elections of Members for the Standing 
CommIttee for the Department of Civil Defence and the Committee appointed 
.to i!onsicler the Convention regurding the RRi \\ a~  Finance, the Notice Office 
will be open t.o receive nominations up to 12 XOON on Thursday, the 25th, 
March, 1943, and that, the elections, if necessary, will take place on Tuesday, 
the 30th ~ arch  1943. The elections, which will be held in the Assistant 
ecretm ~  room in the o~nci  House between the hours of iO-30 A.M. and 
1 P.M., ",ill be conducted in accordance with the principle of proportionaL 
, re l ~sentation by means of the single transferable vote. •  . 

DEl\L\NDti POR SUPPLE:\IENTARY GRAKTS-rolltd. 
Dlm-\xD Xo. 26-hDIA OFFICE AND HIGH COMMISSIOXER'S ESTABLISIIMEXT 

CHAnGES. 

'The Honourable Sir Jeremy Rawnan (Finmwe Member): Sir, I move: 
Tha~ a supp!emt,ntary sum Dot exceeding Rs.. 1,89,000, he granted to the Governo'l" 

General I!l Council to defray the charges which will come in course of payment during the 
year e11 ~l\l  ,on. the ~st day of March, 1943, in respect of the 'India OfficE' and High 
Comml8sIoner s. Estabhshment Charges'." , 

~. President (The Honourabll( Si!' Abdur I{ahim): The que8tioIl, is: 
1 ha~ a. supp)ementary sum not exceedmg Rs. 1,89,000, be granted to the Governor 

Gt'IIi>rul 11\ Council to dl ra~  the ehal'gt's which will come in course of payment during the-
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year ending on the 31st day of March, 1943, in respect of the 'India Office and High. 
Commissioner's Establishment Charges'." 
The motion was adopted. 

~  No. 29-ADMIXI;;'-IlATION OF Jl'STICE. 
The Honourable Sir Jeremy Raisman: Sir, I move: . 
"That a supplementary Sllm not exceeding Rs. 44,000, be granted to the G~ ernor 

Gel1el'al in COllncil to de!ray the chargeI' which will come in course of a~ ment durlllg the' 
year ending on the 31st day of March, 1943, in respect of 'Administration of Justice'." 
Mr. President (The HonoUl'able Sir _-\.bdur !la-him): The question is: 
"Th:n &. supplementary sum not exceeding Rs. 44,000, be granted to the ~ e ll r 

Ganeral in Council to defray the charges which will come in course of payment during ~he.

yeal' ending 011 the 31st day of March, 1943, in respect of 'Administration of Justice'." 
The. motion was adopted. 

DEMAND Ko. 29A--JAILR Al>D l'ONYlCT'SETTLEMEXTS. 
The Honourable Sir JJlremy Raiaman: Hi)', I move: 
"That a supplementary sum not exceeding Rs, 2,20.000, be granted to the Goyernor·. 

General in Council to defray the charges which will come in course of ·payment during. 
th.e year ending on the 31st oay of Mal'ch, 1943, in respect of 'Jails and Convict Settl&-· 
mcnts·." 

Mr. President (The HOllourable Sir Abdur Hahim): The question is: 
"l'hat a supplementary sum not exceeding Rs. 2,20.000, be granted to the Governor' 

General in C.ouncil to defray thechal'ges which will cont.e in course of paymellt during 
the year ~ll hn  on the 31st day of March, 1943, in respM:t of 'Jails and Convict Settle--
m'!nts·." 

Th~ motion WfiS adopted. 

DEMAND No. 3O-POLICE. 
The Honourable Sir Jeremy Raisman: Sir, r lllove : 
"That. a supplementary sum not exceeding Rs. 1,49,86,000, be granted to the Governor 

Gen r ~l in Council to defray the charges which will conLe in course of payment during. 
the year ending. on the 31st day of Mal'ch, 1943, in l'espect of 'Police'." 
Kr. President (The Honourable Sir Abdul' Rahim): Motion moved: 
"That a supplementary sum not exceeding Rs. 1,49,86,000; be gl'anted to the Governor' 

General in .Council to defray the charges which will come in course of payment during. 
thl! yeal' ending on the 31st day of March, 1943, in respect of 'Police'." 

Adequate Re rescnt ltio~1 of Muslims in· additional Appointments. 
Jlau1vi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, I 

move: 
"That the dell,and for a supplementary grant of a sum not exceeding R~. 1,49,85.000,. 

in respect. of oli~e  be reduced by Rs. 100'." ._ 
Sir, Rs. 1,49,86,000 is going to be given to the· proyinces for additional 

appointments in the Police. In this connection, I simpl." wish to draw the 
attention of the Department and request the Honourable 1Iember in charge to· 
ask the various Provincial Governments to consider the rlaims of the Mussal-
mans in matters of additional appQintments. 
Mr. President (The Honourable Sir Abdul' Rahim): Cut motion moved: 
"That the demand for a supplementary grant .of a sum not exceeding Rs. 1,40,86,000,. 

in. resp'ect of 'Police' be reduced by Rs. 100'," 

Sardar sant Singh (West Punjab: Sikh): In this cOllnectlon, I wish to ask 
the Honourable the :F:inance ~ ember to tell us what the c01Jstitutiollul position 
is as l'egards his generous contribution to the provinces for employing additional 
police for some purposes. I am not ('oncerned with what object this additional 
police was to be em.plo.vea, but under the constitutional law, the law and order 
are the sole responsibility of Provincifll Go e l~ments und,. as such, the implica-
tion is that all the charges in connection with the mnilltc.nalll'e of law and order 
are to be borne by the provinces. \Vhy should the Ce'ltral GOYel'llment go out 
of their way and contribute, 01' grant subsidies to the Proyineial Governments. 
for the purposes of doing that duty which, according to tht:' Constitution, is the 
sole responsibilit,v of the proYinces,' In the memoranaum that he half cireulated 
to us, he has staten. the constitutional position to be what I am s11bmittiuU" 
for the information of the House, 4m I to undel'stand, Sir, that this addi~ 
tional contribution given to the provinces, without the provinc:es having asked 
them for this help. is due to the fact that certain circulars haye been issued 
in connection with the . last disturbances bv the Ceutral-Gove·rnment ltn-ina 
down n certain line of policy to be folloWE'(f b~  the pl"Ovinces? Is this co~tri~ 
hut-ion a sort of temptution offered to the l't'\win('inl GoYe1'11ments to carry 
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-out the mandate of the Cent.ral Government in putting dovi'n the disturbances 1 
If this is so, the position would be that the Central Government denie~ t~e 
Provincial Governments the right of that autonomous self-Government whICh IS 
grant,ed by the Government of India Act 1935. Wh.'· should the Central 
-Government be generous enough to make this contribution to a department 
which is the sole responsibilit.v of Hie provinces? I, therefore, say that t ~e 
House should not pass that portion of the grant whirh has been made for this 
purpose-I think. it is Rs. 1,08,00,000 to the provinees. This Rs. 1,08,00,000 
,should not be granted to the Honourable. the Finance :\fember for the purpose 
because the purpose is two-fold injurious: In the first place, it ~urbs th.e 
independent spirit of the Provincial Governments; and in the second pla?e,. It 
is an atte,mpt on behalf of the Central Governinent to bribe the ProvlllCial 
-Governments to carry out their policy., 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, this particular question was discussed in the Finance 
'Committee and I also raised this question there and I discusSed it separately 
when the attempt was made by the Provincial Government to open a school at 
Aligarh. My Honourable friend did not e actl~  understand the position. We 
have been complaining about the use of Martial Law. We have been complain-
ing all the time that the military forces ought not to be used in the administra-
tion of the country. Therefore, they are now following a scheme in which they 
have a special police which they call 'Military Police' and it will be under the 
·(',ivil 'administration and not under military administration and this, Police will 
'very largely be employed in the administration of law and order. 

Sardar Sant Singh: At whose responsibility? 
Dr. Sir Zia 'Uddin Ahmad.: My Honourable friend says the responsibility of 

'maintaining law and order in' the provinces lies with the Provincial Govern-
'ments, but that is not the point which'I am discussing. There are many things 
which are the responsibility of the Provincial Governments. Take the case of 

·r:ducatio!l, for instance. The Government of India have been giving grants 
in all tnese matters which are really the responsibility of the Provincial Govern-
ments. , The point is that the Central Government is very often asked to depute 
the military for the maintenance of law and order. How, in that case, it 
;becomes the res onsibili~  of tb.e Central Government? I admit the proposition 
of my friend, Sardar Sant Singh, -tIlat the Central Government should never 
'lend any military for the maintenance of law and order. But that is not the 
-case. 

Sardar Sant Singh: The Constitution provides for that. , 
Dr. Sir Zia Uddin Ahmad: Therefore, when we can make use of the militarv 

'police for the maintena~ce of la.w and order-there is a proposal to train s eci~l 
police which will work under the civil administration and which will take away 
this work from the military authorities altogether-your chances of martial law 
will be minimised. I ma.y also tell the Honourable Member that this scheme 
has nothing to do with the troubles that arose in connection with the affairs 
which developed after the 8th August 1942. This is entirely a different 
r~ sal  viz., to have military police, and it has no connection witht.he distur-

bances in 1942: Therefore. this is a help which is exceedingly useful and ought 
to be given to the Provinces, because the Provinces in their budgets never 
provided for the training of military police . . . . 

Sardar Sant Singh: Did the Provinces ask for this help? 
~. Sir Zia Uddin Ahmad.: I know the Finance Department will not give 

money to· a person unless he asks for it. The Finance Department knows how 
~to refuse, but new:r knows how to give without being asked. 

Sardar Sant Singh: You are evading the i&sue. 
The Honourable Sir Jeremy Raisman: Sir, I am not quite cleal.' whether lllY 

Honourable friend, Mr. Sant Singh, 'is raising a pureJy constitutional point or 
'whether he is attempting to raise a point of policy. As regards the purely 
:constitutional point, I would refer him to sub-section (2) of section 150 of the 
-Government of India Act, which says that the Federation or a Province may 
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~a e grants for any purpose notwithstanding that the purpose is not one with 
respect to which the Federal or the Provincial Legislature, as the. case may be, 
may make laws. In other words. although the constitution provides for a fairly 
hard and fast delimitation of the' legislative powers of the Central and the 
Provinces, it also provides that there may be finance provided for either purpose 
by either the Centre or the Provinces. So that the Ceutre can come to the 
aid of the Provinces, and the Provll1ces in' certain respects can come to the 
aid of the Centre. 

Sard&1' Sant Singh: May I at this stage interrupt. I dg not deny your right 
to come to the aid of It Pi'ovll1('e. I delly your right to. give that aid without 
there being any necessity for it or by offering a bribe to the Provincial Govern-
me'hts. 

The Honourable Sir Jeremy Raisman: I quite understand the Honourable· 
:Member's point and he is simply wrong on the facts. 'The position is that im 
the situation as it then existed, there was consultation between the Centre and 
the Provinces. Now as always happens in regard to such consultation, the· 
Provinces are apt to say: '\Yell, \\'e admit that the existing arrangements are 
not satisfactor.v, but we do not see ho\y we, with our limited capacity, would be 
able to improve it to the required standard'. At that stage it is surely open to, 
the Centre to say: 'Well, vou consider this matter on its merits, and for the 
moment exclude' the financIal aspect. When we have decided what should be; 
the proper standard, we will then consider how the arrangement should be-
financed.' That of course implies that if the finance required is beyond the 
capacity of the Provincial Government, the Centre may be prepared to come 
to their assistance, and that is exactly what happened in the present case. 
There were consultations and as a result the Centre has agreed to come to the 
assistance of the Provinces in accordance with the limitations of their financial 
eapacit,\'. 

(Mr. K. C. Neogy then rose in his seat.) 
:Mr. President (The Honourable Sir Abdur Rahim): It is too late. The 

Honourable the Finance l\.fember has already replied to it. 
Kr. President (The Honourable Sir. Abdul' Rtlhim): The question is: 

• "That. a su l~mentar  sum. not exceeding Rs. 1,49,86,000, be granted to the Governor' 
~eneral In qouncIl .to defray the charges which will come in course of payment during' 

th'" year 1 1~chn  on the 31st day of March, 1943, in respect of 'Police'." . 
Thp motIon was adopted. 

DEMAND No. 31-PORTR AND PILOTAGE. 
The Honourable Sir .teremy Raisman: Sir, I move: 

"That. a suppl.ementary sum not exceeding Rs. 6,28,000, be granted to the Governor' 
General m qouncIl to defray the charges which will come in COUfse of payment during' 
the year er,chng on the 31st day of March, 1943, in respect of 'Ports and Pilotage'." 

Br. President (The Honourable Sir Abdul' Rahim): Motion moved: 
, "That. a suppl.ementary sum not exceeding. Ra. 6,28,000, be granted to the Governor' 

e.eneral ill. qounClI to defray the charges whlCh will come in COUfl!e of payment durin . 
tho yeal' e~ m  on the 31st day of March, 1943, in respect of 'PoI'ti! and Pilotage'" g. 

ttl~udc of Departments towards Muslims in matte;s of Serviccs. 
KaulVl Muhammad Abdul Ghani: Sir, I move: 
T~at. t,he demand ~r a lJupplementary grant of a sum not exceeding Rs. 6,28,000. in' 

respeeu 01 Ports and l~ta e  be reduced by ~. 100." 
~ i~d that a conSiderable a~~unt is going to be given to this department. 

I "Ill confine my.self to the addltlOnaf grant. From the various questions put 
on the. floor of thIS House, we have eome to know thaI, the position of Mussal-
mans m the matter of service in thiJ department amounts almost to niL r 
remember that ~lt ·of 252- officers getting TIs. 500 and above, there were onlv 
one ?r h~o ~lshms. There.fore.' I a~ j?stified in. saying that the position of 
l\ u ll h~ 111 thIs department IS nIL This IS a very Important department parti-
cularl~ ~n these day.s of war.. I t~ou ht it proper to dra,,' the attention' of the 
authorlt.les t.o take mto consl?erabon th~ fact that when they were appointing 
persons they should also conSIder the elmms of the :Muslims . 

. ~. President (The onourabl~ Sir Abdul' Rahim): Cut motion moved: 

. Th'lt t~e demand f?r a supplementary grant of a sum not exceeding Rs 628 000 '. 
resped of Ports and PIlotage', be reduc('d by Rs. 1M." . " . In 
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Dr. Sir Zia Uddin .Ahmad: I received a memorandum froID sOllie friellds in 

,Calcutta drawing my attention to eertain administrative matters in the affairs 
.of the Port of Calcutta. I do not kno\\' exaef.l,v who is the l'IIember in charge 
.of this due to the recent changes of portfolios. But the papers are still lying 
with me and I think that the matters referred to in that memorandum require 
,close examination. I do not like to diseuss those points on· t.he floor of this 
House, but I hope that the Honourable gentleman in charge of this Department 
may look into the complamts which this memorandum raises, and which 
.appear to be very l~easonnble  as they do need close scrutiny. 

Mr. T. S. Pill&y (Government of India: ~ominaterl Official): I did not follow 
.closely the remarks lllade by my Honourable friend, }Ir. Abdul Ghani, but I 
understood him to sa" that the Mussalmuns in the ])ort Trust were not 
:adequately representeei. If that is his point I should like to remind the 
Honourable Member that the Port Trust is an independent body. It has got 
~ts own powers and acts under them. There are statutory powers. As 
regards the supplementar:" grant itself, it will be seen from the note appended. 

12 N to the demand that the demand .is mainly due to payment of grant 
. OON. to Port Commissioners, Calcutta, in conneetion with the construction 

,of two camps for stevedore labour, more repairs due mainly to cyclone damage, 
rise in prices of provisions, stores and.eoal and increase in temporar." staff and 
,dearness allowance. 

Ka1ilvi Muhammad Abdul Ghani: It is also due to pay of offieers. 
(Sir Muhammad Yamin Khan rose to sPeak.) 

Mr. President (The Hnnourable Sir Abdurnahim): The Honobrable 
1\iembflr is too late. The Government Member has replied. 

The question is: 
"That the demand for a supplementary grant of a sum not exceeding Rs. 6,28,000. in 

.l'l'spect of 'Ports and Pilotage', be reduced by Its. 100." . 
The Assembly divided: 
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Mr. President (The Honourable Sir Abdul' Rahim): The question is: 
"That a supplementary sum not exceedIng. Rs .. 6,28,000, be granted. to the Governor 

General in CQuncil to defray too .charges whIch .wIll come In, COUl'se ofp3:yment, .durln/: 
.the year endmg on the 31st day of Mal'ch, 1943, In respect of Ports and PIlotage. 
, 'l'hemotion was adopted. 

DEMAND No, 32-LIGHTHOUSES AND LWlI1'SHlPS. 
The Honourable Sir Jeremy Raisman: Sir, I move: 
"That a supplementary sum not exceeding. Its. ~1  be granted to the Go er~or 

Gener ~l ill Council to defray too charges whIch wIll corne III course of payment durIng 
the year ending on th"e 31st day of March, 1943, in respect of i htho~ses and Lightships'." 

JIr. President (The Honourable Sir Abdur Rahim): MotlOn moved: 
"Thftt a supplementary sum not exceeding Its. 41 ,()(X), be granted to the Go e~or 

l 1cll~ral ill Council to defray too charges which will corne in course of payment durlllg 
.the year ending on too ;31st day of March, 1943, in respect of 'Lighthouses and i ~tshi s .  

Dr. Sir Zia Uddin Ahmad: I had already spoken on the last motlOn and 
therefore I could not speak again on that motion. This motion is !1 oimilar 
.one to the last one. We Jid lJot like the issue raised by the H.onourable 
Secretary in charge of the Commerce Department that we in this House could 
not criticise any inst,itution which has been created .by a separate Act and 
which is really an independent institution. This is an important principle 
which he has raised and we challenged it by dividing the House last time. 
We have repeatedly exercised this right. In tre case of the Bangalore Institute 
of Science there was mismanagement and the question was raised on the floor 
(If the House. " An enquiry was made by the Government as a result into the 
affairs of the Institute. 

:Mr. PreSident (The Honourable Sir Abdur Rahim): """hat the Honourable 
Member is saying has no relation to Lighthouses and Lights.ips. 

Dr. Sir Zia Uddin Ahmad: This is also an independent thing and we have 
the right to· criticise and I do not like that the Honourable Member .... 

:Mr. President (The Honourable Sir Abdur Rahim): :Nobody contested that 
right regarding Lighthouses and Lightships. 

Dr. sir Zia Uddin Ahmad: We are just opposing- the motion. 
:Mr. President (The Honourable Sir Abdur Rahim): I do not think that; 

has Leell questioned at alL Ports and Pilot, age is a different matter; it is in 
:charge of Port Commissioners. 

Dr. Sir Zia Uddin Ahmad: I had no chance to reply t{) the 1P0int raised by 
my Honourable friend except when I could get up again, and since he has raised 
"the iE'f:ue .. 

Kr. Presid'ent (The Honourable Sir Abdur Rahim): The argument that was 
:advanced by the Government Member regarding Ports and Pilotage was that 
they were administered by the Port Commissioners which is a self-governing 
'body and therefore Members could not criticise their actions as regards com-
munal rp.presentation. But. does t.hat apply to Light.houses and Lightships? 

Dr. Sir Zia Uddin Ahmad: Lighthouses are administered by the same 'body. 
JIr. President (The Honourable Sir Abdur Rahim): I do not know whether 

'Government takes that view . 
. The Honourable Sir Jeremy Raisman: N'o. As I understand the position, 

T~i hthouse8 an(l Lightships are administered directl:v b~  t.he Government of 
India.. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"Thnt a supplementary sum not exceeding; Rs. 41,000. be "ranted to the Goyernor 

'Gf'ul'ral in <?ouucil to d~ ra  the charges which, will come in C;urse of payment during 
the ~ 11  endmg on the 31st day of March, 1943, III respect of 'Lighthouses and Lightships'." 

The motion was adopted. 
DEMAND No. 34-BoTAXICAT. SrnYEy. 

The HonoUl"able Sir Jeremy Raisman: Sir, I move: 
"Thnt .. ~u l m ntar  sum not e)'''Cf'eding Rs. 11.000. he gra.nted to the GO\'ernor 

'Ge11('I'<l1 ill <7ouncil to defray the charges which, will corne in course of payment during 
tlIf' veal' f'ndmg on the 31st day of March. 1943. m respect of the 'Botanical Survev'." 

Mr. President (The Honourable Silo Abdur Rahim): Motion moved:' 
"That. a supplementary sum not exceeding' R5. 11.000, he granted to the Governor 

General In qouncil to defray the charges which. will come ill course of plIiJ.ment dllring 
the year endmg on the 31st day of March, 194." 1ft respect of the 'Botanicltl SUl'\'ey'." 
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Reviaion of Pay of Quinine Ojficer. 

Jlauivi Jlubamm&d, AbdUl Gh&Di: Sir, I move: 
"That the demand for a IIIlpplementary grant of a SulD not. exceeding Rs. 11.000. in. 

respect of 'Botanical Survey' be reduced by Rs. 100." 
. 'I'he purpose of my moving this cut motion is only to know why at this 
tlIne when every kind of econom~  is being practised, a revision of pay is made. 
I ~al1t to know on what ground the Quinine Officer requires his salary to be 
revIsed. 

JIr. President (The Honoul'abltl Sir Abdur Rahim): Cut motion moved: 
"That the demand for a IIIlpplementary grant of a sum not exceeding Rs. 11,000, in. 

l'I'Sllect of 'Botanical Survey' be reduced by Rs. 100." 

JIr. J. D. Tyson (Secretary, Dep6.rtment of Education, Health and Lands): 
The Principal Quinine Officer is an officer of the Government of Bengal and 
ill peace time he performed certain duties for the Central Government for 
which he received from central revenues a special pay of Rs. 100. His main 
pRy was borne by the Government under which he serves, namely, the Govern-
mp!1t of Bengal.. With the entry of Japan into the war and the arising of 
diftit'uh problems affecting quinine, the en~ral Government have made much 
great,er demands on this officer's services and increased his responsibilities .. 
The matter has two aspects. Not only is he working very much harder than 
he workecl before,' but he is doing a good deal more for the Central Government 
than he has done in the past, and indeed we wanted to take him over as a 
wholetime officer but the Bengal Government were unwilling to give him up. 
It has been agreed that his pay' should be raised and' that the Central Govern-
ment, instead of 'Paying him a special pay of Rs. ~  a month only, should 
share his pay with the Provincial Government as we share his time. That 
is the fl111 explanation of why more of his pay falls on the Central Government. 
I hore in view of that explanation the Honourable Member will withdraw his: 
cut motioll. 
Kaulvi Kuhunmad AbdUl Ghani: In view of the explanation just given 

I be" leave to withdraw my cut motion. 
l~e motion was, by leave of the Assembly, ~thdra n. .. 
JIr. President (The Honourable Sir Abdur Rahilll): The question IS: 
"That 11 supvlementary sum' not exceeding. Rs. ~1 000  b~. granted ta the Gover,!or 

Gt'neral in Council to defray the charges whIch will come In course of payment durmg; 
the yeM' ending on the 31st day of March, 1943, in respect of the 'Botanical Survey' ... 
The motion was adopted. 

DEMAND No. 35-Z00LOGICAL SURVBY. 
The Honourable Sir Jeremy Raisman: Sir, I move: 
"That a supplementary sum not e ceedin~ RI:. 55,000 .be granted to 'the Govel,!OI' 

neneral in Council to defray the charges which Will come m course of payment durmg; 
the year ending on the 31st day of March, 1943, in respect of the 'Zoological Survey· ... 

Hr. President (The Honourable Sir Abdur Rahim) : The question is: 
"That a supplementary sum not exceeding Rs. 55,000, be granted to the Governor 

General in Council to defray. the charges which will come in course of payment during; 
the yeal' ending on the 31st day of March, 1943, in respect (If the 'Zoological Survey· ... 
The motion was adopted. 

DIUIAND No. 36-GEOLOGICAL SURVEY. 
'!'he'Honourable Sir Jeremy Raisman: Sir, I move: 
"That a supplementary sum not exceeding Rs. 17,84,000, be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1943, in respect of the 'Geological Survey'... _ 

Mr. President (The Honourable Sir Abdul' Rahim): The question is: 
"That a supplementary sum not exceeding Rs. 17.84,000. be granted to the Governor 

General in .Council to defray th: charges hic~ will come in course o~ payment during. 
the ye!!.l endmg on the 31st day or March, 1943, In l'espect of tIn! 'Geological Survev'." 
The motion was adopted. . . 

DEMAND ::\0. T R G~ . 
The Honourable Sir Jeremy Raisman: Sir, I move: 
"That, . a • supplementary sum not exceeding Rs. 75,000, be granted to the Governor-

General In pouncil to defray the chi:rges which will come in course of payment during 
the ~  .. ar ~nd n  on the 31st da~ o  March. 1943, in respect of 'Meteorology' ... 
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.•• President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding Rs. 75,OUO, be granted to t.he Govelrnor 

GEmera! in L-uWlcll to ddray the charges wnich will come in COUl'se of payment durmg 
the yeM' ending on the 31st day of March, 11143, in rEllipect. of 'Meteorology·." 

l h ~ motlOn was adopteu. 
DEMAND No. 42-MEDICAL SERVICES. 

The Honourable Sir Jeremy Raisma.n: Sir, I' move: 
"That. a suppLementary sum not exceeding. Rs. ~  b~ granted to t.he .Go er~ol  . 

Geueral in Council to defray the charges whlCh will come .m course of payment dunn" 
the year ending on the 3bt. day of March, 1943, in respect. of the 'Medical Services·... • 

Kr. President (The Hunourable Sir Abdur hahim) :'l'he question is: 
"That a suppLementary sum not exceeding Rs. 88,000, be' granted to the Governor 

General in Council to defray the charges which wi1l come in course of payment during 
the year ending on the 31&t day of March, 1943, in respect of the 'Medical Services· ... 

'L'he· motion was adopted . 
. DEMAND No. 43-PUBLIC HEALTH. 

The BOdOurabie Sir Jeremy Raisman: Sir. I· move: 
"That a supplementary sum not, exceeding Rs. 1,21,000, be grant,ed to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of MlITch, 1943. in respect, of 'Public Health'." 

Hr. President (The Honourable Sir Abdur Hahim): The question is: 
"That a supplementary sum not exceeding Rs. 1,21,000, be granted·to the Governor 

General ill Council to defray the charges which will coml\ in course of payment during 
the ye'u ending on the .31st day of March, 1943. in respect of ubl~c Health'." 

The motion was adopted .. 
DEMAND No. 45-IMPEHiAL COUNCIL OF AGR:cULTURAL HE SEARCH. 

The Bonourable Sir Jeremy Raisma.n: Sir, I move: 
"That a supplementary sum not exceeding Rs. 1,00,000, be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending on tbe 31st day of March, 1943, in respect of the 'Imperial Council of 
Agrienltural Resea.rch'." . 

)fr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary Bum not exceeding Rs. 1,00.000, be granted to the Governor 

General ill Council to defray the charges which will come in course of payment during 
the year ending ali the 31st day of March, 1943, in respe'ct of the 'Imperial Council of 
Agricultural Research'." . 
. Dr. Sir Zia Uddin Ahm.a.d: The point which I wanted to raise on the last 
occasion was out of order because it was under the direct administration of 
the Government, that is, the question of Lighthouses. But this one is a grant 
to ;1II autonomous body, and my Honourable. friend has raised the issue on 
the floor of this House that we in this House cannot criticise thf' action or 
miflrnanagement of an autonomous body. I challenge this view. We are 
r.eally the custodians. of the public funds. 

Mr. President (The Honourable Sir Abdur Rahim) : Who has chanen~ed 
the right of the Honourable Member to discuss this motion, if it is in order 
otherwif'e? . 

Dr. Sir Zia Uddin Ahmad: I will oppose the policy if the thing is admitted. 
Weare really the cust-odians of the public interest and we are looking after 
the contribution by the 'taxpayers and it is our duty to see that the money given 
to any institution or societ:v for any purpose whatsoever is really used in the 
best interests of the country and there should be no mismanagement. So. 
whenevllr there is the question of grant coming in. we have q rigl1t to criticise 
the ,,'orking of that particular body. though it may have been created by aD., 
Act of the e~islature and however autonomous . . . . . 

Kr. President (The Honourable Si-r Abdur Rahim): The Honourable Mem-
ber must remember that this is a supplementary demand. He cannot go into 
quu;tlOns of policy or the gen.eral administration of the department. He must 
confine himself to this pRrticular sum which is wanted He can discuss the 
question whether it should or should not be granted. The Honourable Member 
cannot discus<l the whole Dolicv of the department. . 

)faulvi Muhammad Abdul Ghani: I O'Ppose this demand, because the 
Imperial Council of Agricultul"fll Resenrch is DOW an autonomous body Rnd is 
existing-. under a cert.ain Act.. The attitnde of this Council is very very inimical 
to the Mus!ims of India. There are lots of CX'pert.g among the Muslims but 
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if you compare the experts appointed by t.his Council with the number of 
Muslim experts ..... 

Mr. President (The Honourable Sir Abdur Rahim): This is not a new 
sei'vice at all. The Honourable Member must remember that. This is 
merely a supplemeutary demand for an additional SUlll. That is all. 

Maulvi J(uhammad Abdul Ghani: I want to submit. this. This Council 
thas got nothing to do with the Central Revenues. An Act was passed and 
nnder that certain cess is being levied and out of that cess this body is being 
maintained. -

Mr. r~ ident (The Honourable Sir Abdur Rahim): 'Phis is :r question which 
oll/lht to have been raised at the' time of the General Budget. It cannot be 
tak""ll up now, 

Maulvi Muhammad Abdul Ghani: There is no such provision in the original 
Budget, Thi", body is doing as it likes and there is no rontrol . " . . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber eannol go into all that.. 

Kaulvi· Muhammad Abdul Ghani: 1 am saying that this COllncil does not 
deservp. the grant given by this House, because it does not follow any rule 
or re!!ulation. 

Mr. PresideQ,t (The Honourahle Sir Ahdur Rahim): The Honourable Mem-
ber ought to understand my ruling. My ruling.is. that the Honourable Member 
cannot go into the policy which has led to the establishment of tois depart-
mel.lt 01' the general administration of this department. He can only discuss 
tbe question whether this additional sum should be granted ox not. 

Dr. Sir Zia Uddin Ahmad: On a point of order. If this additional sum • 
is dUt, to some maladministration, then cannot we discuss it? 

Mr. President (1'he Honourable Sir Abdur Rahim): If this one lakh has 
arisen owing to any' definite mismanagement then the Honourable Member 
can diseuss it. 

MaulVlMuhammad Abdul Ghani: I want to submit that whenever any 
demand comes up before this House , . . , 

Mr; President (The Honourable Sir Abdur Rahim): I have· given my ruling: 
The Honours,ble Member must accept it. , 

¥aulvi Muhammad Abdul Ghani: I ,bow to your ruling. I am not disput-
ing your ruling. I am saying that whenever any demand comes up before this 

l ~e  the Members· of the House will be in order to i:mpose conditions, before 
sanctioning the grant. 
. Mr. President (The Honourable Sir Abdur Rahim): No amendment has 
b,>cn made or even given notice of. He must remember that a supplementary 
demulld stands on a different footing from the main demapd, He can oppose 
tlJis demand, if he likes. 

Maulvi Muhammad Abdul Ghani: I am -opposing the demand. 
The Honourable Sir Jeremy Raisman: With your e~mission  I would merely 

like to say two or three sentences by way of explanation oi the attitude of 
Government which seems to have given rise to misunderstanding, I do not 
think anybody on these Benches would claim that because a body is a local 

"self-governing body, therefore this House. at the time of voting finance 'or 
grant to that body', is not in order in discussing certain aspects of the admi-
nistrution The only point to which I would draw the attention of the H.ouse 
is thflt by legislation this House has devolved certain duties and responsibilities 
on that body, that it has delegated to that body some of the powers which it 
posse ssed and to t:hat extent it is undesi~able that they should interfere unduly 
.dh tit ~ administration or the exercise of the powers which they themselves 
have delegmed to. such a body. , 

Siz Muhammad' YamiD Khan (Agra Division-: ¥uhamniadan Rural): That 
mav he true but. ... , . ' 

'::Mr. President (The HOJi\ourable Sir Abdur Rahim): The Honourable Mem-
ber cann.>t srg-ue now. 
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"l'he question is.: .  . . '  , 
"That a supplementary sum nolo e c~dm  Rs. 1,00,000, .be glauted 'to the Go~er~or 

00llerl.l1 in Council to defray the charges 'which \,'!ll come m eOlll'l'.e, of ~ m~t d~m  
the' year ending on the 31st day of March, 1943, III respect of. the Impenal OUllCl 0  . 

.Agricultural -Research'." 
The motion was adopted. 

DEMAND N04 52-BROADCASTING. 

The Honourable Sir Jeremy Ra.isman: Sir, I ni.ove: 
"That a supplementary Bum not 'exceeding RH. 2,50,000 be granted to the Go er~or 

General in Council to defray the charges which ~ill come in ,course of. ~ent d1H'lng 
the year .ending on the 31st day of arch~ 1943, 111 res ~t of roadcast1ll~. '  • 
. JIr. President (The Honourable SIr Abdul' Rahim): The questlon IS. 
"That a supplementary sum not .exceeding Rs. 2,50.000, be granted to the Go e~or 

'Goneral in Council to defray the charges which ~ill come in ,course of. a ~ent durmg 
the year .ending on the 31st day of March, 1943, m respect of Broadcastmg. 
The ITlotion was adopted. 

'DEMAND No. 54--EMIGRATlON-INTERNI\I,. 
The Honourable Sir Jeremy Raismm: Sir, I move: 
"That a supplementary sum 'not e ceedin~ Rs'. 3,()()() b~ gl'anted to the Go er~or 

~neral in Council to defray the charges whIch wIll Cl,ne m course of payment durmg 
:the year elll:in!l: on the 31st day of March, .l943, in respect. of. mi ration ~nter~al .  

JIr. Presi.dent (The Honourable Sir Abdur Hahun): The questIOn IS: 
"That a supplementary sum not exceedin/? RH .. 3,000, 1),e granted t{) the Go e~or 

.Gl'neral in Council to defray the charges whICh wlll come 111 course of payment durmg 
the, vt'al' en,!in!7 on the 31st day of Murch, 1943, in respect of 'Emigration-Internal' ... 
The moti~n was adopted. 

DEMAND ~o. 5fl-COMMERCIAL INTELI,IGENCE AND STA'l'lSTICS. 

The Honourable Sir Jeremy Raisman: Sir, J move: 
'That a supplementary sum not exceeding Rs, 59,00" be granted to the-Governor 

General in Council to defray the charges which will come in course of payment during 
the yeal' ending 'on the 31st clay of March, 1943, il! respect of 'Commercial Intelligence 
~lnd Statistics'," 

:Mr. Preit.dent (The Honourable Sir Abilur Rllhim): The question is: 
"That a supplementary sum not exceeding Rs. 59,000 be grantild, to' the Governor 

'Ge:1pral in Council to defray the char!!;es which will come in course of 'payment during 
:tho:! .~ar ending on the 31st day of March, 1943, in respect of 'Commercial Intellig.ence 
And Statistics'." 
The motion was adopted. 

DEMAND No. 57-CENSUS. 
'The Honourable Sir Jeremy Ra.isman: Sir; 1 move: 
"""hot a supplementary sum not exceeding -RS·. 2;{)()(} be granted to th.e Governor 

'General iu Council to defray the charges which will come in course of payinent during 
the ~ar ending on t.he 31st day of March, 1943, in respect of 'Census'." 

JIr. President (The Honourable Sir Abdur Rahim): Motion moved. 
"ThaI. a supplementary sum not exceeding &s. 2,000 be granted to th.e Governor 

General iI, C_ouncil to defray the charges which ~n come in course of payment during 
the yea,:, endmg on the 31st day of March, 1943, lD respect of 'Census'," 

Sard&1' Sant Singh: May I ask the Honourable Member to inform me 
whether this amount of Rs. 2,000 includes the supplying of extracts from the 
last census to the M(;mbers of the Assembly. So far, the-Members of the 
:'-ssembly have not rec:eiven any extract from. the last ('enSU8, which is .1. very 
Important reference book to the Members. I would HIre' to know whether this 
Sllm or sums were spent for the purpose of stl l in~ copies of ~ tracts to 
the Members of the Assembly. , 

. The Honourable S',r Reginald Maxwell (Home Member): Sir, the n~te helow 
the" demand, a~ prInted, e la.i~s ~ act1  how'thili derpand has arisen. It suys: 
.. The exce-:s ~ due to a contnhutlon made to the Lucknow University in conne('tion 

~ th th(: ~bhc lt.l ~n of a .mono r~ h bv .Dr. p, N. Majumdar of that tJn'ivereit.y entitled 
MonographIC studIes of SIX prImItIve trIbes m the U. P.'." 
Sarda.r an~ in~b  But what about my questi0Il:? 

~r. PresIdent (The Hononr!lhlp. Rir -Ah(hlrRahiw): The Question is: 
That. a fluplJI.ementarv sum not exceedin-r RH. 2.000 be granted to .the Governor 

'Gh*,lleral In C:onncd to defray the har~e8 which will come in COUI'IIe of paym t d  . 
ot e ~r endJJ?Q on the-31st day of March, 19113, in respect of 'Ci!nlus'." en urmg 
The motIOn was adopted. . 
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DEMAND No. 58-JOINT 8.TOCK ~ ~ 

The 1l0J)0urable Sir Jeremy Raisma.n: Sir, I move: 
"That a supplementary, sum not exceediIl:g Rs', "12,000 .be granted to the G0. e~or 

Genel'lll ir.Councii to' defray the charges which, Will come In, c~urae of payment. il~~  
the year ending on the 31st day of March, 1943, In rt s ec~ of JOint Stock. CompanLea . 
Mr. President T ~ Honourable Sir Abdul' Hahlm): The quel:ltlOn IS: 
"That a supplementary sum not exceedin:g Rs', 12,000 ,be granted to the Go e~or 

Gcnel'ai in Council to defray the charges which, Will come In, c~urse of payment. d~~~ 
the year ending on the 31st day of March, 1943, In respect of .JOlnt SlIock CompanLes. 
'l'he motion was adopted. 

DEMAND No. 59-:\bsCELLANEOUS DEPARTMENTS. 
The Honourable Sir Jeremy Raisma.n:' Sir, I move: 
"That a supplementary sum not exceediIl:g R8., 35,000 ,be granted to the G6 e~or 

Gelleral in Council to defray the charges which Will come III course of payment dunng 
the year ending on the 31st day of March, 1943, in respect ,of 'Miscellaneous .Departments'. II 
Mr. President (The Honourable Sir Abdul' Uahlm): The queRhon IS: 
"That a supplementary sum not exceeding Rs, 35,000 be granted to the Go e~or 

General in Council to defray the charges' which will come in course of a me~ durlnf 
the year ending on the 31st day of March, 1943, in respect of 'Miscellaneous Departments',' 
The motion was adopted. , 

DEMAND No. 60-CURRENCY. 
The onourabl~ Sir Jeremy Raisma.n: Sir, I move: 
"That a supplementary sum not exceeding RI;. 8,25,000 be granted to the Go er~o  

General ill Council to defray "the charges which will cot,ne in course of payment during 
the year ending, on the 31st "day of March, 1943, in respect of 'Currency'," 
Mr. President (TbE: Honourable Sir Abdul' Hanim): The question i!':: 
"That a supplementary sum not exceeding Rs. 8,25,000 be granted to the "Governor 

General in Council' to defray the charges which will come in course of payment during. 
the year ending on the 31st day of March, 1943, in respect of '·Cum,ency' ... 
. The motioti was adopted. 

DEMAND- No. 61-MINT. 
The Honourable Sir Jeremy RaisJnan: Sir, I move-: 
"That a supplementary sum not exceeding Rs, 18,00,000 De granted to the Governor' 

General in Council to defray the charges which will come' in. course of payment during: 
the yea,' ending on the 31st day of March, 1943, in respect of 'Mint'," 
Mr. President (The Honourable Sir Abdul' Rahim): Motion moved. 
"That a supplementary sum DOt exceeding Rs, 18,00,000 be granted to the Governol!" 

Gencrai in Council to defray the charges which will come in course of payment during 
the .l ~ •• 1' ending on the 31st day of M:arch, 1943, in respect of 'Mint'. " 
"lIaulvi Muhammad Abdul Ghani: Sir, I want to make a l>llbmissiOIl 

regarding this demand. Although much agitation ,,:as made in this House and 
the Government Wel'B also prepared to mitigate the inconvenience' of the public-
regarding small coins ,  .  .  .  .  . ' 
Mr. President (The Honourable Sir Abdul' ~him  All this has been dis-

cussed threadbarp.. 
J[aulvi Muhammad Abdul Ghani: I simply want to dra,,' the attention of 

the Finance Member that although he gave us an assurancre that  that inl~on
venience will be removed, we are still feeling the pinch in the .lI1atter-of 
small coins. When we, the Members of the ssemb~  go' to Clash (.ur tills 
and if we ~ant c~an  for a few rupees; we are given change oniy for Us. 3-
and not a smgle pice more. In the market a~so we are not gettino small coins. 
This inconvenience should be removed by the Finance e artm~nt. 
The Honourable Sir leremy R&\sman: Sir, as I explained' in the House 

th~ ?ther day,. we. are . d~in  e er t~in  we: can within the capacity of the-
Mm"s. The RltulltIOn ~ m ro m~ m ertal~ parts .of the country find' I hope 
that before very m~ch longer the SituatIOn wIll .be better throughout the .. '"l'mtry 
a~ a ~hol~  . But m any case I would submit that in order to improve the-
sltua~lon. It ~s necessary ,to vote more money for the increased' manufa:lture-
of COlnR. 
-Sir Muhammad Yamin Khan: Does the Honoural'>le Member know that pice 
coins are being uRed IlR washerR? 
l>r: 'Sir Zia Uddin Ahmad: Sir. I also raised this question And "h'ew thA' 

attenb?n ,pf the Honourable embe~ to the fact that the Standing Finance 
Committee should have an opportumt.y ~o dis~uss. this particular qUE:Btion 
because we know from our ~rsonal expenen'ce the· grIevanceS" of the public. J 
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think it is very desirable that the Finance Member should know t.he extent of 
the dil5.culties and miseries which we find in the countr)' 'on account of tht: 
absence of small coins. The Honourable Member will. I hope. give a ('hanee 
to the Standin'g Fip.ance Committee to discuss this- matter and attempt to 
remove the sufferings of the public. ' 

(Maulana Zafar Ali Khan rose to speak.) 
.Mr. President (Thc' Honourahle .Sir. Abdur . Rahim): I cannot E.How the 

Honourable Me'mber to speak. The Government Member has il.lraady replied, 
&. •• • 

'l'he question IS; . 
"That a supplementary Bum not exceedmg. Rs. ~8  . be granted to the Go ~r 

General in Council to defray the charges whIch wIll come In course of paYlJlent durIng 
the yea.r ending on the 31st day of March, 1943, in relljlect of 'Mint'." . 

The motion was adopted: 
DEMAND No. 62-CIVIL WORKS' 

The Honourable Sir Jllremy. Raisman: Sir, 1 move: 
"That a supplementary sum not exceeding. Rs. ~ 8  . lIe granted to the Go e~or 

General in Council to defray the charges whIch. ~l come ~ ~o~rse of r~ ment durIng 
thE' year ending on the 31st day of March, 1943, In respect of CIvIl Works, 

JIr. President (Tile Honourable Sir Abdur Hahim): Motion moved: 
"That a supplementary sum not exceeding. Rs. ~ 8  .oe granted to .the Go er~or 

• General in Council to defray the charges whIch WIll come 1J1 course of payment durmg 
the year ending on the 31st day of March, 1943, in respect of 'Civil Works'." 

Sir Oowasjee Jeaa.ngir (Bombay City: on uhamm~dan Urban): May I 
ask a question, Sir? I see that a sum of Rs, 32,70.000 has been hpent at 
Dehra Dun. What hal'.: happened to the buiidings in Calcutta? How, is t.he 
Government going to use the buildings in Calcutta? , That is one- point. It 
means that 37 iakhs worth of construetion must ha.ve been left in Calcut,t,fl, and 
something must have been done to those buildings. Have they been sold or 
have they been given to the Government of Bengal? If so. what Itmount has 
been received by the Government of India? Then. there is another item of 
Rs. 2,36,000 for t.emporary office accommodation for the Supply Department. 
Will these t.emporary buildings be pulled down after the war? Then, there ill 
a provision. of Us. 4.45.000 for the office accommodation for the D. G. Supply 
in Bharatpur. Jamnagar plot. \Vhat will happen to it after the war:) Then. 
there is a Mess for 150 officers. Is that a;so a temporary building? 

The Honourable Dr. B. R. Ambedk&r (Labour Member): These are all 
temporary buiidings and certainly the Reeonstructioll Committee will '.k:ll with 
the question as to what is to be done with these buildings. . 

IIr. ~ D. Tyson: Sir, if I might refer to the first point r9.ised by my 
Honourable friend, I am afraid there is a slip in the printed note placed before _ 
the House.. The Survey Buildings at Dehra Dun are not entirely "non-resi-
dential" buildiQgs. There are Borne residential buildings also. 'l'he fact is 
that at the time the Japanese came into the war' about 50 per cent. of cur 
map reproduction machinery and highly trained establishment was in l.i.f£,aR-
I do not wish to particularise-which were liable to be affected hy el!emy 
action, and we were advised by the General Staff to make provision for them 
"8.S • ~ic l  as possible elsewhere. This is not merely a matter of setting up 
bUIldmgs· to house map production machinery and for udmiu!stration in what 
is regarded as a "Il1fe area, but it was also • very much a matter c·f heeping 
together a highly trained staff who, we feared, might, disappear to their 
villages and towns ill various pl'ovinceR if they er~ subjected to eont.inuous 
bombing in the areas where they were. So we. brought them together at 
Dehra Dun and we had to bring their families too and tFlat accounts for this 
very large figure spent on buildings there. Arefel'enee has, heen made to 
Caleutta and some ,)f this establishment ha,s undoubtedly moved from Calcutta. 
But th~ building there was already very much congested, . It is ~till in partiai 
occupatIon b-v- the Mathematical Instruments Offine which used to .he ~mder 
the Survey of India but is noW under the Supply Department. I ani afraid 
I am not in a position to say whether they have expanded into the part that 
we have vacated to the fnIl extent, but I can finn out . 

. The,roint however is that here at Dehrn Dun we have had to provide hoth 
reSidential and office accommodation. • 



1346 LlWISLA'l'IYE ASSEMlll.\ l23&D MAROH, 1943 
[Mr .. J. D. Tvson.] 
Those n1 imb~rs  oi,the staff have to be provided with accommodation wW> 

lived in their own houses in Calcutta. 
Sir Oowasjee Jehangir: Do you charge tent '/ 
Mr. J. D'. Tyson: Yes, we are charging rent. 
Sir Oowaajee Jehangir: \Vhen do"eR the Honourable Membei' propose to ask 

for another big grant to build similar buildings? 
Kr. J. D. Tyson; I shall not ask for any grant, because if the staff go back 

to Calcutta they will go to their own homes there_ . 
Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not. exceeding Rs. 44,83,000 be granted to the Governor 

General in 90UDcii to defray the charges which will come in course of payment.during 
the year endmg on the 31st day of March, 1943 in respect of 'Civil Works'." 
The'IlIotion was adopted. ' 

DEMAND No. 64-SCPERANNUA'l'ION ALLOWANCES AND PENSIONS. 
The Honourable Sir Jeremy Raisman: Sir, I move: 
"That a supplementary SUlD not exceeding. RB •. 5,50,000 .be ran~d to the Go e~or 

General in Council to defray the charges which Will come m course of payment dunng. 
the year ending on the 31st day of March, 1943, in respect of 'Superannuation ~ \llo ances 
ano Pensions'." 
Mr. President (The Honourable Sir Abdur Hahim): The question is' 
"That a supplementary sum not exceeding .Rs. 5,50,000, be granted to the Governor 

G,mer&! in Council to defmv the charges which will come· in course of payment during. 
the year ending on the 31st' day of March, 1943, in re~ ect of 'Superannuation Allowances. 
and Pensions'." 
The motioll wus adopted. 

DEMAND No. t 5 h Tl ~ R  .\XD PRIXTllW. 

The Honourable Sir ·Jeremy Raisman: Sir, I me-ve: 
"That a supplementary sum not exceeding Ri;. 48,00,000, be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1943, in respect of 'Stationery and Printing', .. 
Mr. President (The Honourable Sir Abdur Rahim): The question k 
"That a supplementary 'SUlD not exceeding Rs. 48,00,000, be granted to the Governor-

General ill Council to defray the charges which will come in course of payment during 
the yeal' ending on the 31st day of March, 1943, in respect of 'Stationery and Printing' ... 
The motion was adopted. 

DEMAND No. 66--MIscELLANEOUS. 
The Honourable Sir Jeremy Ra.isman: Sir, I move: 
"That a supplementary sum not exceeding &S. 1,46,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March; 1943, in respect of 'Miscellaneous'." 
. ltrrr. President ('fl.c Honourable Sir Abdul' Rahim): The question is: 
"That a supplementary sum not exceeding Rs. 1,46,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during. 
the year ending on the 31st day of March. 1943, in respect of 'Miscellaneous'." 
'fhe motion. was adopted. . 

··DEMAND No. 6~  DEFENCE. 

The Honourable Sir ere~ Raisman: Sir, I move: 
"That a supplementary sum not exceeding Hs: 1,95,70,000 be grantpn to the Governor 

Gcuel'al in C!ouncil to defray the. charges which ~ll coine in course of payment during 
the year endmg 9n the 31st day of March, 1943, In )'espect of 'Civil Defence'." 
Kr. President (ThB Honourable Sir Abdur Hahim): ~ otion moved. 
"That a ·supplementary sum not exceeding Rs. 1,95.70.000 be granh.d to the Governor 

Gl n ~ral inC!0uncil to defray the charges which will come in COU)'SC of payment during 
the yea .. , endmg on the 31st day of March, 1943. ill respect of 'Civil Defence'." 

New '-I.ppointments and Representation of Muslims. 
:Mauivi :Muhammad Abdul Ghani: Sir, I heg to move: 
"That the demand for a supplementary grant of a sum not exceeding Rs. 1.95,70.000 in 

respect of 'Civil Defence' be reduced hv R.s. 100." 
This sum which is going to be granted 'consil'tf' almost of tilt' amount of 

sa1ari~s for t~e ~ditional appointments in this DepartlllPlIt.. Tn re~  to a 
questIOn put m thIS House, we came .to. know that 72 offieerl', who are called 
experts .  .  .  .  .  .  . . 
. :Mr. If. V. B. Symons (Government of India: Nominated Official): May I 
mterrupt. the Hon0l!-rable Meluber for It moment to say thRt. I think he ig 
under mlsa rehen~l l . He see.IO!; to be considering that we ~ re "till (lis-
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cussin~ demand No .. 16. We aieactually discussing No. 69 in which the 
salary of the staff forms a smail part of the grant. 
ll:aulvi Jlubam mad AbduJ GILaDi: Let me compare. On page 22 of the 

Schedult·,I finu: 
Pay of odicers • 
Pay of Establishment 

I.gain under A. 3. 
Pay of ufficers . 
Pay of Establishment 
AlIowltDCes, etc. • 

2,09,500 
1,33,600 

1,24.300 
28,600 
51,000 

Again under A. 4. 
Pay of Etitablibhment 20,900 
Other charges 2~ 6 800 

So, a lot oi money is going to be provided for pay of officers and l;stabliRhment .. 
Kr. President (The Honourable !::Iir Abdur Hahim): The Honourable e~ber 

can go on with his argument. 
Maulvi lb.uhammad AIXlIlJ: Ghani: The other day the demand which was 

moved was in connection with the Department controlling these uppoiutmellt.; 
and 1 wanted to Jra·.\" their attention and here I want to draw the f'i!ention 
of appointing auth,)rity whg has paid no regard in this matter of appoi.l.ltme?ts 
to the suitabIlit.Y ;1f persons who have been appointed. III reply to a QUestIon 
put in this House we came to know that persons having no qualifications or per-
BOni> from outsicit' India, say, Burma and other places, many of them happen to 
be evacuees-their case is given preference over the cases of those who are 
sons of the sod. ~ot only this, but t,hose people who come from ()utside some 
of whom have lio rt.:quisite qualifications also. That being the ~ase  we I.ave 
got legitimate grounds against such appointinents. I think, jf there • .:.re 
people who possess equally requisite qualifications in this country, they Iohould 
be given preference. In certain cases persons having no qualifications have 
been given re erell.~e over t4e people of this' country. The on:y rlea :If toe 
Government is that there was no time to ccltl.sult and no time to. advertisl3. 
but I say this plea cioes not hold good at least in the ease of this Department. 
What the Department has done, I do not 'say that Government should ul1d() 
that, but what I 'say is thatt,Vey should bear in mind tha~ in ~lture theFop.-
things should not be repeated and due regard and due advertisement in 1 ~ ect 

of all vacancies should be given and these vacancies should be filled in i.y the 
people of the country, if they arc competent. If Government is going to h.ke 
incompetent people, then why not take incompetent people of this.( ountry. 
Sir, you wiii find from the reply given in this House that out of .72 1 igher 
appointments, only 37 persons have blitz. qualifications. But if we count the 
numbers cor:rectiy, the number comes to 33 and not 37. Out of these 72, 
twent;v-nine happen to be Indians, and out of these 29, the poor .M usli!ns got 
only three. So, in all the higher posts or lower posts or intermediate posts, 
ha~e ~r it may be, this Department has no regard at all for ihe lIIinorities, 
partICUlarly the Muslims. I thought it proper to' urge this point th.rou<7h this 
cut motion because all the' demand relates to new appointments and ~e are 
justified in' putt.ing forward the grievances of the peop:e of ~his eouniry ill 
matters of appomtment.. 
Kr. President (The Honourable Sir Abdur Rahim): Cut 'motion ;.lOved: 
"Thl/ot the demand for a supplementary grant of a 'sum not exceedip.g Re. 1,95,70,000 in 

respect of 'Civil Defence' be reduced by Rs. 100." 

S.udar Set Singh: Sir, in connection with this grant, I find on page 8 of 
the proceedings of the meeting of the Standing Finance Committee held on 
liith March, 1943, item (ii) deals with increased expenditure oil civic gURl'd8. 
necessitated. by increase in the 8.trength of these in the Provinces in order tc 
supplement regular police forces for maintaining ,peace and tranqwllity amongst 
the civil population with a consequential increase in the Central Government's 
share of the same. May I know from the Honourable the F:llance l\!embm" 
if. this is a second attempt to enter by the back door the domain of the provin-
cial Government sphere of activity? He was -pleased to explain to my first. 
objection that additional money was provided to the Provinces for the purpose 
of strengthening the police, that a: certain arrangement had been arrived' at 

• 
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after consultation' with the Provincial Governments by which the Government, 
of India agreed to advance more money for strengthening the police. May I  . 
a~ him now under what provisions 01 law he takes his stand now by offering 
money through the civil defence organisation whlCh 1 suppose is the primary 
concel'll of the Government of India? If it is so, how is it that the Government 
of India inter ere~ with the police arrangements of the Provinces for the' purpose 
of maintenance of law and orderi' How can the Government of India justify 
the conversion of civic guards orgamsation which is under the Civll DelenCtl 
Department, and as such controlled by the Central Goverrrtnent, into a ~su le  

mentary police force provided for tl:!e Provincesi' They sa! that civic guards 
have -been provided not for that but for civil defence which is necessitated on 
account of war conditions in India. Civil Defence Department IS under t.he 
direct control of the Government of India. It has a separate funct:on relating 
to war measures. But herein money is provided for civic guards as a supple-
mentary police force for the Provinces. So, there comes into existence two 
police forces, the first which is directly under the control and discipline of the 
Provincial Government and the second wh:ch is directly under the control pro-
bably of the Provincial Governments but subsidised and paid for by the Central 
Government. May 1 ask him how does he justify this expenditure, how does 
he ask for a grant for this purpose? This is t~e first point. In this connec-
tion, 1 want to say one word to my newly created. Lieutenant Colonel of. t~c 
. army. I arn sure he considered' this when he passed the r~n~  a~d that Ja !ll 
order to avoid the military being called for suppression of CIVil dlsturba~~e lU 
the Provinces. May.1 ask him why he takes it so lightly that the Imhtary 
should be called for quelling civil disturbances? That should be the only ex-
ceptional use of the military. The military is provided for the put"pose of defend-
iIolg the country. 
Mr. President (The Honourable Sir Abdur Rahim): Does it come under the 

demand? 
Sarda.r Sant Singh: Because it is additional police, it comes under this 

demand. My onourabl~ ~iend  gave the reason ~or the grant of this 11l0neJ-' 
a~ :or .the purpose of a ldlll~ the expenses ~  ~alhn  the military to sllppres!; 
"'CIVil dls~urba~~es.. Probably III order to aVOId the calling of. the military for 
8uppresslllg CivIl disturbance, my ~o~ourable friend, the Lieut.-Col. of the Army 
was generous enough to grant tlus big sum to the Provinces so that his incon-
veniences may he saved. 
Sir, in this connection, I want to draw attention to another point ahout this 

grant. On pqge 23 of the Sllpf)lemental'y DemandR foJ' Grants under head 'D' 
charges in England, the following items are given: ' 
D.l. Secretary of State for India. 
D.l(2).· Miscellaneous. 
D.2. High Commissioner for India. 
D.2(l). Leave and Deputation salaries and sterlino overseas pav. 
D.2(2). Family allotmentR of pay of officers. '" " 
D.2(3). Other charges.. _  -
The House would like to know how these items come under Civil Defence 

e a ~ment. expenditure, . because no .li h~ is. thrown in the proceedings of the 
Standmg. Fmance,. ~ommlttee. Nothmg IS gIven to show how they are con-
. ll ~cted With the ~ l Defence Department. Are these allowances given to the 
Officers of the CIvil Defence e art11len~  I should like to know the detailf': 
of these. 
Dr. Sir Zia Uddin Ahmad: Sir,the last f':peaker made a passino reference to 

me. May I j.ust remind him ihat he haf': been elected here by ~  votes and 
therefore he will have to speak very carefully when he makes ~n  reference to 
me. He will need my votes in future also. 

~ re!!lp·<lFl this r urti~1 1ar "Question. T drew the attention of the Department 
last time that they should not be extravagant in their expenditure on this 
Denartment .. There oup."ht _to be some economv. We see in Delhi that we 
apen't money in constructing air raid shelters, ditches a.nd so on and then money . '. 
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.is spent, ill demolishing them. At Aligarh station, we. ~ ent a lot of money 
ill crecting bafHe walls in. the railway station, now addItlOnal sums were tipent 
in removmg those walls. Uf course, ill tlltlSe days, It IS vtlry utlslr<l.ule to tlCO-
nomistl mOlltly as much as possible. We should Clearly think out before launch-
ing on any scheme of expendIture on a large scale. 1 dare say they h~ e. got 
only the experience of the United Kingdom before them. 'l'hey try tv lllutate 
that experience in this country. Hut the situation here is 'qUite different from 
that in the United Kingdom. I am not opposed to Civil Defence DepartI:Dent, 
but'l object to the -manner in which the . e a~m~nt spends mo~e . laVIshly, 
first in constructing a building and then in demohshmg the same Wlthm a sho~ 
time. Money is requi.red for the successful prosecution of the war and not_ In 
frittering away on useles~ expenditure. 

AI:) regards the point raised by Illy Honourable friend, -Maulvi Muhammad . 
Abdul Ghani, I alre.ady f?aid that the Civil Defence Department is an asylum 
for Burma evacilees. They get all the employment in this Department. That 
is the general impression in some quarters. We are led to beI:eve that the 
posts are not necessary for the efficient carrying on of the administration, but 
it is simply to provide berths for these persons that these posts are created. 
Though we are in favour of this particular Department, yet we do beseech that 
the money should be carefully spent. on ·well thought out schemes, and the 
schemes should be launched only after carefully considering the cost. 

Kr. N. V. B. Symons: Sir, my Honourable friend, Mr. Abdul Ghani, has 
raised a general charge aga!nst us of appointing a lot of incompetents 

: P.M. who had no qualifications for the posts mainly people from outside 
India. when there were plenty of incompetents in India who could hltve been 
appointed. Sir, I will not take up the time of the House to explain in detail 
what we have done. ,We gave a good deal of information in answer to Starred 
Question No. 125 on the 17th of :February and I will say this that we are pre-
pared to explain fully and justify every individual appointment we have made 
at any time and at any place that the House desires. and if the House desires 
it this is a matter which can very suitably he taken up in our Standing Com-
mittee which is going to he constituted. There is no substance whatsoever in-
the rumour that we created posts in order to accommodate certain persoI).s. 
'Ve were not interested in the evacuees from Burma. There is no truth what-
soever that we have ever appointed anybody who was not qualified for the post 
with a qualification of one sort or another, or t4~t we appointed anybody who 
was not the hest man available at the time. 

Sardar Sant Singh: Out of how many applicants for that post? 
lIr. N. V. B.Symons: At the time when most of these appointments were 

made, the Member in Charge of the Department ,vas the late Dr. Ra~ha endra 
}tao and having relld the eulogieR in the press on him ,after he died, T t.hink, 
it ill becomes the people of this country to say t.hat he disc!iminated a ains~ 
Indians. He approved of everyone of thel'le uppointments and we are prepared 
to justify them. 
, )[r. l!p08einbhoy A. Lalljee (Born bay Central Divis!oll: 1\1 uhammadari.: 
Rural): It is not a fair argument. 

Kr. N. V. B. Symons: I am very sorry if it IS not u fair arglnnent, but it 
happens to be a fact. . . . 

Kr. Booseinbhoy A. Lalljee: It cannot be . 
. Sardar S&nt Singh: It is not a fair argument. 

Nawabz&d.a Muhammad Liaquat Ali lD1an (Rohilkund and Rumaon Divi-
sIOns: Muhammadan Rural): You have to go to the dead for testimony I 

Kr. N., V. B. Symons: ... And if we are to be particularly stigmatized 
for not having appointed • enough Muslims, then, in our tum, we say to the 
Muslims 'Why don't you ask for appointments?'. Whtln there are vacancies. 
Muslims simply do not apply. and if rumours are going to be bandied about, 
I may say that there is a rumour that owing to the gene!al attitude of the 
Muslim League towards Civil Defence and the activities of the Muslim League 
Committee which toured India to set. up a parallel Mi.lslim organization, Muslims 
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with an eye on the future are aft-aid of offending the Muslim ea ue~nd so do. 
hot apply. 

The position in our Department ~t the moment iii> that we have registers 
of applications for officers'" posts and clerical posts separa.tely •. There al'e u'Z 
names regIstered ior officers' posts out of wnom 8 are i,\'1usllm8, tlnd for clerical 
posts there are 54 names rttgu;tered in an out of Wh0111 only;) are Muslims. 

Sardar Sant Singh: How many Sikhs? . . 1 

Kr. N. V. H. Symons: I caunot say. And It does not even follow thatalD 
those 8 a'nd 5 candidates respectively are in any way suited for appointment, 
so til at our difficulty is extremely great, an~ if the Muslim League do~s want 
to see that Muslims are getting their proper share, instead Q{ boycottmg our 
Standing Committee let them nominat,e somebody to look after the interes.ts (ji 
Muslims. Let them see that names of good Muslims who can be appomted 
for civil defence in their own country are sent to this Department for employ-
ment, arid we shall be very grateful. . 

Nawabzada Muhammad Liaquat Ali Khan: ~ 11 . President. If there was any 
doubt regarding the incompetency in the Civil Defence Department, the speech 
that has just been 111ade by the Honourable Member must have confirmed every 
Member of this ,House in his opiniOli. He had to go to the de&d to get the-
testimony for the wo!"k of his department. Unfortunately, Dr. Raghavendra 
Rao cannot come forward and sav what he did. 

Sir, the Honourable Member 'has le .... elled a charge against the Muslim 
League saying that the Muslims do not come, forward to join his department 
because of the policy of the All·India Muslim League. I wonder if when he-
was making that statement he realized that he 'was paying -the !ITeatest com-
pliment to t.he solidarity and the influence of the All·India usli~ League and 
he was gi .... ing by his speech It direct lie t.o the claim that is made by the Gov- . 
ernment that in spite of the Muslim League the Mussalmans are helping them 
wholehearteqly in this war effort. Mr. r~sident  it is not tne policy of the-
Muslim League to prevent individuals from joining the various services in the· 
?lepartmentsof the Government of India, or. for the matter of that, of any 
Government, and I am afraid the argument which the Honourll.ble Member has 
advanced is indeed a very poor one. If that were so, then there would not have-
been any Muslims in the Army, there would not have been any Muslims in so 
rnany other departments that have been set up for the" prosecution of this war . 

. Therefore, the reaSOn is not that the Muslims do not come forward. The reason 
is that the Civil Defence Department do not take Muslims in their se!"vices. 
(Interruption.) My Honourable friend, Mr. Nairang, just tells us that he could 
give a number of names of Muslims who have been rejected by the Department. 
and who had applied and who were highly qualified. Therefore, Sir, I am 
afraid that the Honourable Member has failed to make out a case for the paucity 
of Mussalmans in the Civil Defence Department and it would not do for any 
spokesman of the Gqvernment to come forward before this Honourable House 
and make such lame excuses. 

The Honourable Sir leremy Raisman: I merely wish to oeal very. briefly 
with the points raised by my Honourable friend, Sardar Sant Singh. The head 
of 'Civil Defence' is merely an accounting head and ·the grants in respect of 
civic guards have been put under the general head of 'Civil Defence', but that 
does uot mean that civic guards are part of the Central organization for civil 
defence. 

There is one other point which I wouln like to make aud that is that' civil 
defmce i;:; not nece!;lsarily a Central subject at all. In faet, on the contrary 
many of t,he activities which fall under Civil Defence are purely provincial 
subjects, and, therefore. in this sphere, as in the case of the Police. there is 
scope ·for !!l"ants from the Central Government to the Provinces in order to sup-

_ plement their resources in carrying out their own duties. There 'is no Questil)n 
of under-m;ning their indellendence. I do not think the Honourable emh~l  
feels that his independence is undermined if he receives some remuneration for' 
services which he cOUF;iders it is hili' duty to perform. 
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Sardar Sant Singh: :For political purposes? 
Kr. President (The Honourable Sir Abdur Rahim): The question is: 
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"ThaL the demand for a supplementary grant of a sum not ellceeding Re. 1,95.70,000, in 
respect of 'Civil Defence' be reduced by Re. 100." 

The Assemblv divided. . ~ .. AYES-17. 
Abdul Ghani, Maulvi Muhammad. 
Abdullah, Mr. H. M. 
Bhutto, Mr. Nabi Baksh Illahi Baksh. 
Choudhurv Moulvi Muhammad Hossain. 
Esaak Sait: Mr. H. A. Sathar H. 
Ghiasuddi·) Mr. M. 
Ismail Khan, Hajee Chowdhury Muham-

mad. 
am~.luddin Ahmad, Shams-ul-Ulema. 

Laljee, Mr. Hooseinbhoy A. 

Liaquat Ali Khan, Nawabzada Muham-
mad. 

N airang, Syed Ghulam Bhik. 
Siddique Ali Khan, Nawab. 
Umar Aly Shah, Mr. -
Yamin Khan, Sir Muhammad. 
¥ U8Uf Abdoola .liaroon, &th. 
Zafar Ali .. Khan, Maulana. 
Zia LJ ddill Ahmad, Dr. Sir. 

KOES-40. 
Abdul Hamid, Khan Bahadur Sir. 
Ahmad Nawaz Khan, Major Nawab Sil·. 
Aiyar, Mr. T. S. Sankara. 
Ambedkar, The Honourable Dr. B. R. 
Ambegaonkar, Mr. K. G. 
Banerjea, Dr. P. N. 
Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath. 
'Caroe, Mr. O. K. 
Chapman-Mortimer, Mr. T. 
Dalal, Dr. Sir Ratanji Dinshaw_ 
Dalpat Singh, Sardar Bahadur Captain. 
Gray, Mr. B. L. 
lirrlhths, Mr.!'. J. 
Gwilt, Mr. E. L. C. 
Haidar, Khan· ah~dur Shamsuddin. 
Imam, Mr. Saiyid Haidar. 

Lalchand Navalrai, Mr. 
Lawson, Mr. C. P. 
Mackeown, Mr. J. A. 
Maxwell The HOllourable Sir Reginald. 
Miller, Mr. C. C. 
Pai, Mr. A. V. 
Parma Nand, Bhai. 
1'lilay. Mr. T :;. 
Raisman, The Honourable Sir Jeremy. 
Richardson, . Sir Henry. 
Shah ban, Khall Bahadur Mian Ghulam 

Radir Muhammad. 
Spear, Dr. T. G. P. 
Spence, Sir George. 
Stokes, Mr. H. ·G. 
Sultan Ahmed, The .Honourable Sir. 
Sundar.esan, Mr. N. 
Symons, Mr. N. V. H. Ismail Alikhan, Kunwar Haje.e. 

Jawahar Singh, Sardar Bahad»r 
Sir. 

Sardar Thakur Singh, Major. 

Kushal Pal Singh, Raja Bahadur. 
The motion was negatived. 

Trivedi, Mr. C. M. 
Tyson, Mr. J. D. 

The Assembly then adjourned for Lunch till Half Past 'Fwo of the C!ock. 

'fhe Assembly re-usHelllhled after Lunch at Half Pu>'t Two ot the Clock. Mr .. 
Deputy .Presider;t (Mr. AI-Ilil Chandra Dat·ta) in the Chair. 

Tran8port of Hospital Train. 
Maulvi Muhammad Abdul Ghani: Sir, I move: 

"ThaL the demand for a supplementary grant of a sum not exceeding Rs. 1,95,70.000, in-
respect of 'Civil Defence'be reduced bv Rs. 100." , 

Under this demand I find there is mention of a hos i~al train. Bm I am 
told that it is only for the provision of a few carriages This will not do. 
1£ the· idea is to help' the injured people, a sufficient number of carriages should 
be provided: one or two carriages will not do. Therefore, I thought it proper 
to draw the attention of the authorities through this ('ut motion. 

Mr. Deputy PreSident (l\:[r. Alihil Chandra Datta): Cut motion moved: 
"That the. d.ernand for a supplementary grant of a sum' not. exceeding Rs. 1,95,70,000, in 

respect of 'CIvIl Defence' be reducElll by Rs. 100." . 
:Mr. N. V. H. Symons: Sir.l think I can in II n'n· f8\\' words remove the 

misapprehensions of my Honourable friend. \Ve are n~t relying on one hospital. 
train to cope with the whole 01 the possible air ra:a ('Hsualties in India. We 
have made this one Civil Defence Department hospital tmin, which will carry 
202 people at pne time. . .. . 

Maulvi :Muhammad A,bdul Ghani: Hmy IllHny cWTiages? 
Mr. N. V. H. Symons: The important th;ng from your point of view is that 

it can carry 202 atient s~in nred people. I cannot tell you the exact nnmber-
of carriages: it includes, in addition to the wards. a Clispensary. kitchen, carri-
ages for doct.ors and st,aff and all that. sort of thing. Rut we entered into [i 

reciprocal arrangement with the militRr~  fnf'thoritie" for the use ?f military 
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hospital trains too, U they were not at any moment being used for military 
casualties; and in a<;ldition to that, we have worked out arrangements by which 
special rakes-as they are called--of upper class carriages will be asseulbled 
quickly; and except that you have not got the doctors and the nurs~n  staff and 
the dispensary, these, for carrying casualties, are as good as a hospital train. 
Not only that, but arrangements have been made by which in the guard's vall 
<If every train there will be a number of canvas slings; and these slings can 
be used so that stretchers can be brought on a train and slung in the train, 
so that any train can .be used as a hospital train. These will be the emergency 
arrangements for taking patients for short distances; but with these arrange-
ments for the more lightly ,,,-ollnded, I think that the Ronourable· Member 
will perhaps agree that we have gone rather further than is suggested by thi;; 
mere one hospital train. 

)(aulvi :Mubammad. Abdul Ghani: In view of the explanation given, I wllnt 
to withdraw my motion. 

:Mr. Deputy President (Mr. Akhil Chandra Datta): Has the Honourable 
Member the leave of the House to withdraw his motion?· 

(Voices: "Yes, yes. ") 
The motion was, by leave of the Assenibly, withdrawn. .. 
Kr. Deputy President (Mr. Akhil Cha,ndra Datta): The questIOn IS: 
"That ~ sUrl,lementary sum not exceeding Rs. 1.95,70,000, be granted to the GO'll'rTo'0r 

General in Council to defray the. charges which will come in course of payment durmg 
·'the year ending on the 31st day of March, 1943, in respect of 'Civil Defence'," 

The motion was adopted. 
DEMAND No. 7(}-DELBI. 

The Honourable Sir Jere:my Raisman: Sir, I move: 
·"That a supplementary sum not exceeding. RH. ~2 000 . be granted to the Go e~r 

-o .. neral in Council to defray the charges whIch wlll come m course of payment dunn,; 
th~ year ending on the 31st day_of March, 1943, in respect of 'Delhi'.", 

lIIr. Deputy President (Mr. Akhil Chandra D.tta): Motion moved: . 
"That a supplementary sum not exceeding. Rs. ~2 0 . be granted to the Go e~or 

General in Council to defray the charges whlch WIll come m course of payment durmg 
·the yeoir ending on the 31st day of March, 1943, in respect of 'D!'lhi'." 

- , Supervision and Re-organisation of EducatIOn. 
:Maulvi :Muhammad Abdul Ghani: Sir, I move: 
"That the demand for a supplementary grant of a sum not exceeding Rs. 32,30,000, in 

'respect of 'Delhi' be reduced by RH. 100. ,. 
I find from the schedule that this demand includes an amount fGr the re-

·organisation of secondary. education _and also for primary education. It is a 
u!utt.e.r for pleas!-}re, no doubt, t~ut Government is going to take steps to re-
orgamse secondary as well as prImary education here; but I think in such re-
,organisation certain things are required; as for instance, development of languages 
ane the mode of .im arti~  the education and ~eli ious instruction to the pupil 
studeuts. Here m DelhI whIch hus a populatIOn of over 2 lakhs of Muslims 
who are all r~u no il  and in the whole of this province here there is only 
Oi,e Urdu-knowmg officer, a Muslim; the other day I learnt that that only 
,officer is ~in  to be transferred and his place is not going to be filled up by an-
·other 1:lm,lim officer-I say here Muslims only because you know that the' Muslims 
hll~e th~ir own culture, religion and their affinity for II partim-llar language; 
and durmg recent years attention was being paid by the local administration 
towards the reorganisation of secondary as Wf!n. as of primary education of 
Muslims. But it was under the supervision of this particular officer, and it 
will btl very difficulty to make progress regarding education of the sons aud 
daught.ers of Muslims. I, therefore; think it is proper that if the transfer is 
required I do not like to stand in the way at all, but I will suggest that some 
Mllfdim officer from somewhere should be had to look after the. interests of 
Musiims boys and girls and safeguard t.heir inter~ts relating to educational 
matters. The second thing I hear, subject to correction, is that the adminis-
tration here in Delhi wants to curtail the period of givin!Z u degree from f<;>ur 
vear" to three vears, and thev want to make cert.ain arrangements at the mntri-
.~ulation .stage. ,. I am not cerlain ~  what period th<,y are ~ in  to increa~e the 
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pre· matriculation course. It is a good thinG" to curtail the period for giving a 
degre£' diploma, and this will be welcomed by other universities as well. I 
thunk the Secretary of the Department for taking steps to introduce such a 
tJung, which will be Ii guide to other uuiversities alf:'o. . 

"Mr. Deputy President (Mr. Akhil Chandra Dat,ta): Cut motion moved: 
"That the demand for a supplementary grant of a sum not exceeding Rs. 32,30,000 in. 

respect of 'Delhi' be reduced by Rs. 100." 
'Mr. J. D. Tyson: I am glad to have the approval of my Honourable friend 

to our proposal to improve both the university and school· education in Delhi, 
and- this is one vf the reastHls for which we have had to askl,Qr an extra grant. 
I understand that-his cut motion was moved really on the first point raised in 
his speech. I am afraid that I am not in a position eith~ to confirm or to deny 
whal he has said about the Muslim officer in question. These appointwents. 
are made by the Chief Commissioner. The .officer in question, I happen to-
know, belongs to the 'Punjab cadre and it may well· be that he~as reached the 
end of his time with- us. But I will certainly - undertake to pass on to the· 
Chief Commissioner what my ~onourable friend has said. 1 hope that in view 
of that he will withdraw. his cut motlOn. . 

Maulvi Muhammad Abdul GhaD,i: In view of the assurance given- I beg leave· 
t·) withdraw my cut motion. The motion was, by leave of the Assembly,. 
withdrawn. 

Non-appreciation of Police SeT"Jices. 
][aulvi Kuhammad Abdul Ghani: Sir, I beg to move: 
"That the demand. for a supplementary grant of a sum not exceeding Rs. 32,30,000 in. 

respect of 'D.elhi' be reduced by Rs IOU." .-
'l'his sum is required in connection with the additional expenditure borne 

on account of police establishment during the last disturbance. I was here at 
that ti~ i.e., in Delhi. I found that one officer of the police department,. a 
Sub-Inspector, hurried to save the Account.o Clearing Office which was being 
hl1l'nt., with the re!'ult that he lo~t his life. 1l.'he Chief Commissioner and his. 
lady very much s m athis~d with the loss and wrote letters to the widow and. 
srJll"; of the del'eased 'Sub-Inspector. It was e!}lected that the Government 
would ('orne to aid such people as an encouragement to· others to do the duty-
entrm.ted to them by Government with unflinching courage. But it is an irony 
of fute that, th;mgh th(J Chid CommisRioner recolllmended strongly for the· 
appointment of the two sons,-one of them was reading at the time in the fourth 
yeur dass and the other had passed the 1. A. examination in the second divi-
sion-in spite of that re. ~ommendlltion the police department turned a deaf ear. 
This is very re rett~ble and that is why I have thou'!ht it proper to urgE' this 
for the consideration of the Honourable the Home Member who is in charge-
of the portfolio here. May I add that. the son who had passed the I. A. 
examination got a letter of appointment that he had been appointed from the 
]pt April, 1941, but his misfortune knew no bounds when he received another· 
letter saying that he would have to appear before a selection board. When 
hi: ~ ent there, the .recommendation had been ignored and he was not taken in 
for a small job, say, of an assistant sub-inspector carrymg a salary of Rs. 30 
or 40 a month, especially for a son of a father who gave his life in the defence 
of Government property. His claim was turned down on the plea that he 
wa,,; too young, although he had attained the minimum age required' 
for entering Uie service. That was no eXCUSf: at all. The second 
son was also recommended, hut he was not entertained only because 
he was one-fourth of an inch too short in the height. You may judge 
very well what will be the shortness of one-fourth of an inch, and that, for-
the" appointment of an assistant sub-inspector carrying Rs. 30 to 40 a month, 
lind with the qualification of a fourth year class student, and he might have' 
rece~ ed a degree ha~ his father not died at the time? It is very regrettable· 
that such a thing should happen here where the Central Government is situated·. 
ho ~ thilt Rympathetic consideratIon wilT be given to this case and that tbese-

tw').solls>md the poor widow who are ~ ccted to get only Rs. 13-8-0 a month 
each-they are not getting it now, but ·they ~ill get Rs. 13-8-0 a month as 
penRion, and that will not suffice for 8 family of two widows ana four sons and' 
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two daughters. I 'move my cut motion and hope that what I have stated will 
receive the sympathetic eonsideration of the Government. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Cut motion mcyed: 
"That the demand for a supplementary grant of a sum not exceeding Rs. 32,30,000 in 

l'esped of 'Delhi' be reduced by Rs. 100. II 
'rhe Honourable Sir Regmald Maxwell: I have listened with much interest 

to my Honourable friend's account of the ineident in question, and, of course, 
I am in general sympathy with hi~ 0bjeet in raising the question. I cannot 
naturall,V be expected to possess full details of the case now, but if my Hon-
<Jurable friend will supply me "'ith particulars I shall certainly go into the 
dC'itil>: of the case. 

Maulvi Muhammad Abdul Ghani: I beg leave of the House to withdraw my 
-cut "motion. 

The motion 'vas, by leave of the Assembly, withdrawn. 
Defcctiv'e Control of PrIce Control Staff. 

Maulvi :Muhammad Abdul Ghani: Sir, I move: 
'''l'ha.t the demand for a supplementary grant of a sum not exceeding Rs. 32,30,000 in 

respect of 'Delhi' be reduced by Rs. 100. II - • 

By this motion, I want -to raise the question of dtfective control of prIce 
oconhol staff. I understand the staff whicb controls the prices of articles of 
£oed and other necessities is goillg to be strengthened. There is lot of com-
plaiut agaim;t this department and the less said about it the better. I submit that 
the staff which is in charge of price control should be reformed in a way ,vhich 

-will remove the· inconveniences felt. b,v the public. When we came here in the 
beginning of tbe Session, there was no coal, no rice and nO wheat flour and the 
blaek market was going on. \Ve had lot of ineonveniellces. 

Mr. Deputy President (Mr. Akhil Chandra Datta): All this has been dis-
cussed on many occasion~. • 

Maulvi Muhammad Abdul Ghani: But tnis is the proper place, Sir, I wRnt 
to draw the atter,tion of the Government to these complaints. 

Mr. Deputy Pres'dent (Mr. Akhil Ch:mdra Datta)-t Cut motion mrlYen: 
"Tha.t the demand for a supplementary grant of a sum not exceeding Rs. 32,30,000, in 

:respect of 'Delhi' be reduced by Rs. 100." 
Mr. T. S. Fillay: We shall gladly bear iIi mind the sU'!'!estiom; made and 

shall convey them to the Chief Commissioner of Drlhi who is in char"e of the 
l'!'ier Control Department, so far as Delhi is eoncerned andl am surf' hp. will 

.·gi VI? pvery com:ideration t(} the rf'marks made. 
MauNi Muhammad Abdul Ghanli: I' bee- to withdraw mv motion. 
The motion WIlS, by leave of 1·hE' Assemblv, withdra"'n: 
Mr. Deputy President (Mr.· Akhil Chandra Dattn): 'rhe (lllE'stion is: 

"That a snpplementary sum not exceeding Rs. 32.30.000., be rrranted' to the Governor 
'Genpral in Council to defray the charges wh;ch will corne in conroe of payment during 
·the :rear ending on the 1~t dav of March. 1943. in respect of 'Delhi'." 

The motion was adopted. 
DEMANnNo. 75-INDIAN POSTS AND TELEGRAPHS-RT()RES SUSPENSE (NOT 

CHAnGED TO REVENUE). 
1heHonourabie Sir Jeremy Raisman: Sir. I move' 
"That a supplementary sum. not exce0din7 Rs. 28.00 000 be granted to the Governor 

-Grnera.! In 90uncil to defray tqe charges which will corne in COUToe of payment during 
·th::, year endmg on the 31st day of March. 1943. in respect of 'Indian .Posts and Telegraphs 
-,-;t'Jrp-s Suspense (Not ·charged to Revenue),." 

Mr. Deputy;rresldent (Mr. Akhil Chandra DattA): 'rhp nll ~ir n i,,' 
, . "Th,t. a s\l l~men ar  sum not exceedin'! Rs. 28.00 (){X). be granted #1:0 the 110vernor 

. (,eneral m ~ounc l to defray the ch:lrges which will come in conr.e of pavrnent during 
th~ year ~ndm  on JU' 310t day of March. 1943, in respect of 'Indian Posts aud Telegraphs 
-Store" Suspense :(Not chan!"p<l to Revenue)'." 

The motionwasaClopted 
DEMAND No.7R---DETRI CAPTTAL OPTLAY. 

The Honourable Sir Jeremy Raisman: Sir. J move: 
"Th"\1 a lIupplementary sum not ex';'pedin'" Rs ]4 tn 000 be '"". antftd to th G 'G i' C'I . . .c.:J., "'. r, e overnor 

ent~ra m .0unCl to aefray the charges which will come in cour~e of pavrn t d . 
rthe 'year endmg on "the 31st -day of Ma.rch, 1943. in respect of 'Delhi Capital ll~ ia  .• ~rl  



DEMANDS FOR SUPPLEMENTARY GHAN'rS 1355 
Mr. Deputy President (Mr. Akhil <?handra Datta): The question is: 
"Thai a supplementary· sum not exc.eedlng. Rs. ~4 2 000 . be granted f.o the Governor 

General in Council to defray" the charges whICh. wlll come In, cour.se of. payme!lt d ~nn  
the year ending on the 31st day of March, 1943, III respect of Deihl Cal'ltal Outlay. 

'l'be motion was adopted. 
DEMAND No. 8~ T T FnEE ADVANCES. 

The Honoura.ble Sir Jeremy Raisman: Sir, I movE': 
"Thal a supplementa:y sum not exceeding .Rl!. 1140,00,000. be granted to the Go e~or 

<General iIl' Council to defray the charges whlch WIll come m course of payment dunng 
.the year ending on the 31st day of March,. 1943, in respect of 'Interest Free .d ~ces .  

Mr. Deputy President (Mr. Akhll Chandra Datta): The questIOn IS: 
"That a supplementary sum not exceeding Rs. 1,40,00,000, be granted to the Go e~ol 

.(leneral in Council to defray the charges which will come in course of payment durmg 

.'the year ending on the 31st day of March, 1943, in respect of 'Interest :free Advances'." 
The motion was adopted. 

DEMAND No. 8I-LoANS AND ADVANCES BEARING INTEREST. 
- The Honoura.ble Sir Jeremy Raisman; Sir, I move: " 

. "ThaL a supplementary ~um not exceeding Rs. 5,74,000, be granted to the Governor 
oGeneral in Council to defray the charges which will come in course of .payment . ur~n  
the yea!' ending on the 31st day of March, 1943, in respect of 'Loans and Advances bearmg 
lntere5t·. ". 

Mr. Deputy President (Mr. Akhil Chandra Datta): ;\lotion moved: 
"That. a supplementAry sum not exceeding Rs. 5,74,00,000, be granted to the Governor 

«Jeneral ill Council to defray the charges which will come in course of payment during 
the year ending on the 31st day of March, 1943, in respect of 'Loans .and Advances bearing 
nt re~t . " 

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan 
Rural,: Sir, under the stress of this war budget, we are likely to overlook some 
-of the im o~tant items of the supplementary demands. I was cursorily going 
through some of them during the last two or three days, t.his last item is not 
t.he least; it is very nearly equal in amount to almost all the preceding 47 
jtCfliS. When looking further into it., I feel that seme observat.ions made here 
by me might perhaps be of some use to the Honou!'able the Finance Member in 
his short t.t-rm loan -policy. I find that complaint has been frequently made-and 
:some of It is quite justifiable-that the Reserve Bank of India and the Imperial 
Blink of India who enjoy our patronage are not always sufficiently helpful to 
u<) in our short term policy, sometimes !lot on1y are they not helpful but 
,:on-.:ciollsly or unconscious~  they combine with other banks, in raising the 
market rate against us, with the result that when We havE' a big portfolio of 
the treasury bi!ls, a difference in the interest rates of even an anna .might 
make a substantial total difference at the end of the veal'. I have before me 
the rate~ of interest on the Treasury Bills during the six: months from the 
Irtonth of Ap,ril, H)42, to September, 1942. I find that, although in the month 
()f lI,filrch and April, perhaps on account of the brisk season and the greater 
demand for commercial, industrial and othe!' purposes, ~he rate for temporary, 

ll ro in~s i!1 th(' zp.arket was somewhat stiffe!' even when the brisk season was 
o ... ·for. for instance, in Ma:v find even in .Tune. the rate for temporary borrowing 
-c:ontinued to be. to. my mind, somewhat stiffer than it should have been. 
I would not expect that for three months Treasury Bills, we should be requ;red 
to pay more ttan 12 annas even in the best of seasons; the interns.l bank rate 
i~ usually not IY,Ore than It or, it mav be 2. If one bank can lend to another 
:at that rnte. it h; only right that the State should be expected to borrow 

Sir Cowasjee Jeh&ngir: At what rate does one bank lenil to another? 

Mr. Jamnadas 11[. Mehta: It to 2. 1\t least tllat is mv information You 
are more directly connected with a big bank and if you' correct me i shall 
accept the correction. There o~e  the wonder is that along with the slack 

3 ;_ 1\[. season t.he borr?wing rate did not decline as mnch as it should have. 
In partIcular, III the mQnth of Se'ptembflr after a fair decline it 

again became stiffer at a time when all the ci~cum8tances pointed to the n~ed 
and the possibility of.a lower rat.e of borrowing. Sir, you will find that in 
t,be month of September the trea!!tlry bill" rate was 6 annl\P.and· 6 .pies .per 
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year ver hundred. It· went up next week to 7 annas and 9 pies and 7 annas 
IUld 10 ie~ and then, 1 understand, it wtmt up to \:} annas and 10 pIes. There-
iore, III tnt'. course of 15 days the interest rate agamst us was rw.sed by 50 
per cent. by the banks. 1<'or teml>orary borrowlllg the banks charged us 50 
pt'r Ct:lH. more than they charged on the 1st t;eptember which requires a 
good dea., of explanation. I am told that at that time the Government of 
Enghnd had plud a iarge amount to the Government" of India and; there o~e. 
they must have got a large number of currency notes against those payments«· 
I understand ur~her that the Government depos}ts in the Heserve Hank were also 
·very large. If that was so, could not the Heserve Hank, which has such an 
duborate machinery and which is our banker and, therefore, responsIble to the 
taxpayer, indirectly though it may be, come to our assistance when there is 
plethora of money in the Banks? Banks themselves do not know what to do 
with their money. As everybody knows, the demand liabilities of the Scheduled 
BU:Q.ks in December, November and October, 1942 and earlier consisted of a 
hll~e alUount of something between 300 crores to 340 crores, which means· that 
the dHmand liabilities of the Scheduled Banks has really increased by 250 per 
rlent. ~ince the war began. It was 140crores before the war; it was MO crores 
in December, 1942. So, they have got as much as ~ 0 crores of rupees more 
iu t.he . course of three years to lend by way of temporary advance to Govern-
ment. But in spite of the huge payments by the Government of England 
to this country, and this 200 crore8 of increase in the temporary demand 
liubilities of the Scheduled Banks and ot-her means of ready finance on the 
l!>th September or so the banks did raise the rates by 50 per cent. over the 
previou'3 fortBight. From 6 annas and 6 pies it became 9 UlmaR and 10 pies. 
Now, that was a small amount, but look at our portfolio of the t reasur~  bills? 
We have 182 crores in t-he Government of India securities in the assets of 
t.he l~eser  Bank (Issue Branch). I am not sure that the whole of it are 
treasury bills but a large part must be. Then we mu;;t have further large 
amountR issued to the banks held by them. Rs. 36 lakhs. I find, were held 
by the Reserve Bank itself; it may have been_ more. Altogether, t.he Reserve 
Rank'E' net issues are estiIllated to be 137 crores at the end of the year in 
this T1udget itself against- Rs. 29 cror~s budgeted for. And when we are' having 
Rlich largp issues, -and when the banks which are bulging out with money. t.he 
bank;; which are especially established to act on our behalf db not come to 
nur help in the market. The Imperial Bank at one time took 3 crores of 
+.rea:;u!".' bills at 50 per cent. higher rate and the Reserve Bank lnust have 
encouraged it. These are some of the features of the short time borrowing 
of the Government ot India in the current year. 

Th~r . is one'more feature which I would like to bring to the not,ice of the· 
liOllOllrQble the Finance Member. The Provincial Governments need to resort 
kborrowing off and on. The Reserve Bank is there to see that they borrow 
as cheap and to obtain par value for the scrip. But what happens? In the 
r.urreilt year the !leserve Bank allowed the' private brokers when t-hese Pro-
vincial Governments wanted loans. And the private financiers would give 
you as much less than Rs. 100 as they can for a scrip of Rs. 100 face value. 
In addition, they will cha;ge you commission. This will have the effect of 
adversely affecting the Government of India securities. Why all these things 
!\re allowed to 11:0 on, I would like to understand? If we take into account·' 
RIl the treasur.y bills and the higher rate of interest, referred to bv me I am 
not. sure t-hat we have not paid somet.hing like 30 lakhs of rupees extra. by way 
of. intereRt,. If the Reserve BanK and the Iml>erial Bank had heen hehind us, 
Ilf/ they should·be, we might perh8ps have avoided that. But he~e the market 
is dil~t.utin  to tire Government instend of the Government dictating to the 
market: Government have not got· that firmness of borrowing policv which 
'YiI1 ref1J!'e. to be dictated by the profiteers. Governm,ent- iR such a powerful 
hodv in thiR countrl'. that they slfould not Imrrender to this 'private interest 
because ultimately it is the taxpayer who has to i ~ s .j.1II88Ss .a-mmt of 
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interest. I am sure the Honourable the Finance Member will tell us ho\\" 
fur tLcse observations represent facts and how far, if at all, he was hulliE-d 
by the banks in the course of the year . 
. That i:>.. all I had to say. A casual study of this short term borrowing loan 

.during the last three days has shown to me some flaws in the short term 
_borrowing policy of Government and I expect that my Honourable rie~d ~ ill 
_be able to tell me what steps, if any, he wishes to take to prevent the dictatIOn 
lJ.y t_he banking interest.s in this country if not wit.h the active connivance at 
lem;;t with a quiet acquiescence of the Reserye Bank and the Imperial ·Bank. 
Maulvi Muhammad Abdul Ghani: Sir. I find that the demand includes two 

items of expenditure. One is a loan o()f one crore of rupees to the Port Com-
-missioners of Calcutta and the other is a loan to the Canteen Stores Depart-
mellt of the Canteen Services for the 'purchase of stores in connection with 
the provision of amenities to troops. In connection \yith the first, that is, 
loans to the Port Coinmissioners, I will say that though this is an autonOll.lOus 
body governed under certain Act and-as such we should not interfere 1ll their 
daily routine work, -they stand in need of some grant from us and I think 
it proper to say to them through the Government of India that they should 
not ignClre th~ claims of minorities particularly Muslims, and should not show 
their entire sympathy to their own kith and kins ,,-hile making appointments. 
The second it.em is to give amenities to t.roaps. This loan is given to the 

-Cnntpen Stores Department. I do not exactly know what this Department 
i" but I. hr.ppened to see somewhere, say, at Calcutta and other Railway 
stat.ioDs flo small wood cabin erected upon which it is written'· 'Canteen'. I 
h ~\ e 80en this in some other places also. It is said that wines are supplied 
free to British soldiers and other amenities are also given to British soldiers 
wheneyer they happen to be there. If the money is going to be used for such 
kinrl of amenities to troops, then we certainly object to it and we should not 
be a party to this sort of expenditure. . 

The Honourable Sir Jeremy Raisman: Sir, I must· confess that I was not 
prepared with the material for defence of Treasury Bill 'policy, because the 
-loans and advances which are covered by this supplementary demand are not 
loans and advances to the Central Government, but loans and advances bv 
ir.e Central Government, which is entirely a different matter from our borro~
ing in the market. I listened with interest to what my Honourable friend. 
MI'. ,Jamnadas Mehta, had to say. Of course, I am not unfamiliar with thi<; 
sort of criticism because it has been made from time to time. I would remind 
him tbat the basis of our Treasury Bill system is a method of open bender. 
My H..ollourable friend pointed out that there is a plethora of money in the 
b~l1 s. Well, why do not they come forward and offer to take up Treasury 
BIlls at lower rates. The Reserve Bank is <?ur agent for the parposes of raising 
Treasury Bills. The Reserve Bank, of 'course, does not make offers in respons(-
to any tenders put out by the Government. I know ~  Honourable iriend 
would suggest that the Reserve Bank should somehow obtain such control over 
the tendering banks that they would tender at lower rate;:;. That is a ques-
tion-you may take the horse to the water, but you cannot make him drink. 

Mr. Jamnadas M. Mehta: The horse is always thirsty. 
The :B:ono1l1'&ble . Sir Jeremy RaimDan: After all the water is there. If he 

does not. drink under certain conditions, we must assume that, something i" 
not Tp.ally to his liking. T entire1y deny t.hat we are at t·he mercy of -t11f' 
market ill this res-recto Or that we allow them to dictate to us_ At t,he samE' 
time I am flUTe nw Honourable friend realises that it is imllol'tant that. \',-E' 
f'holJIn obtain the funds we require £1'0111 time to time. The general effect. 
T would sugf(est, of our borrowing is by no means unsnt.if'Tactory. Om a-vel'[\!:!"e 
borrowing mie for three months is about one per cent_ It compares favournhh' 
with thf' borrowing l'Rte of His Majesty's Government in the United in 00~  
My Honourable friend hiplself said the other da" ~ hrn referring "to the sterlinQ" 
l)ulance!' that nohody could be expected to lend Ruch large sums of monE''' at 
-!Ouch a low rate. T 'then informed TYI.' Honourable friend that. -we are ourscl e~ 
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raising large sums of money at a similar rate, as a matter of fact, at a rate 
which is somewhat lower than that. . 

Ifl. Jamnadas X. Kahta: I said that nobody would invest his money at 
such n low rate. 

The Honourable Sir Jeremy Raisman: I know my Honourable friend like· 
every body wifihes to sell at as high a rate and buy at as cheap a rate as he-
can. 

Now, he made a point that variations have taken place at certain times in 
the ratet:,sudden variations, but there ie nothing new in that. Treasury Bill 
rates ill India as far as I am aware have always moved in a marked way 
at eer.tuin times, when additional demands are made. Of course, in the past 
and to some extent even today they are related to the movement of crops. 
When crops are coming to market the rates increase. Money is like every 
other commodit;\, which is regulated by supply and demand. It i~ quite a 
familiar fact that the rate should move from below half 'pel' cent. at one time-
to one per cem. or higher within quite a few weeks or even less than a month 
in accordance "dth trade conditions. I would suggest to my Honourable friend 
LDat on the whole the Government have been very successful .in the ·pursuit. 
of cheap money policy; and that the Reserve Bank has been of the greatest 
value to the Government in maintaining such a polic;\', One of the most 
remarkable features of the. economic situation in India has been the extra-
ordinary steadiness of the gilt-edged security market 1n war condition and in 
spite of the severe shock which at the time has been administered by the-
developments of the war, If he will compare the present conditions with what 
was the case during the last war, (and I have mentioned this point in m~  Budget 
speech) hE' will be surprised at the remarkable advance which has been 
achieved ill j,he technique of control and the sat.isfactory results in econom~  !io 
the general tax 'payer. 

Kr. Jamnadas K .• ehta: Don't ..... ou t.hink the world has progressed by 25 
,-ears ? 
. SirCOwasjee Jehangir: Sir, the Honourable the Finance Member has not 
replied to the very serious allegation that, Mr. Mehta made. So far as I 
understood him the allegation 'was that. there was a combination or the ban,ks 
to lend Government money through treasury bills at higher rates than was 
justified and that the Reserve Bank was a party to it. That is t,he allegation 
of the Honourable Member and the Finance Member did not reply to it. May 
I just point out that the Honourable Member said that these bOl'rowings are 
done by open tender. 

Kr. J'amnadas •. Mehta: I know all that. These are elementar;\' things, 
Sir Cowasjee Jehangil': But the Honourable Member's speech indicates that 

he does not understand elementary things. In the first place he brings up the 
issue' upon a question where Government are lending money and not borrowing 
mone:v. He makes a mistake in some other facts also. The allegation he 
made is 'a serious one. I do not think it is correct. I do not think it is possible 
for Banks to combine. while tendering for treasury bills. It is most probabl;\' 
due to the mone.v market at the time p\'evailing when the treasury .hills were 
tendered for tbat Government may have to pay a higher rate at Otie time or a 
lower rate at another time of the year. The Honourahle the Finance'M:ember 
should reply to thi!': serious allegation . . . , . 

Kr. Deputy President (Mr. Akhil Chandra Datta): The Honourable the 
Financp Member has alrea d;\, spoken once. ' 

The ~onourable Sir Jeremy Raisman:. If it i~ merel" a point requiring 
explanatIOn. I have already made all the pomts whICh mv Honourable friend has 
enllmc.l'Hted, namely. that this if! ,an open tender system: that when Banks haye 
tl plethora of mone~  they CQ)1 obviously tender at lower rates, that the Reserye 
Bank tlcts on our behalf and not on behalf of th~ Banks and, t~ere ore  the ri~e l  
thrown np mllfli he rpgarded by us as a genullle market prl('P. ' 
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JIr. Deputy PreSident (Mr. Akhil ChllIl:dra Datta): The question is: 

"That a supplementary sum not exceeding .Ra. 5174,00,000. be grantjad to t.he Go ~or 
General in Council to defray the charges whlch will come In conrae of eayment d~  
the year ending on the 31st day of March, 1943, in respect of 'Loans and Advances b;:srmg 
Iuterest·.·· 

The motion was adopted . ... 
THE INDIAN TEA CONTROL (AMENDMENT) BILL. 

Kr. T. S. Pillay (Government of India: Nominated Official): Sir, I mo ~  
. "TJlat the Bill further to amend the Indian Tea Control Act, 1938. be 'taken mto 

consideration. " . 
Sir, I. have not come before this House to make any new proposal. The 

objects of tea control, the methods devised by the tea industry to gain those 
objects and the general principles which the Government endeavoured to adopt 
in giving legislative sanction to those methods, have all been stated in 1933, 
and again restated in 1938, and accepted by the Central Legislature. To restate 
them briefly the object of tea control is to try to achieve a sort of equilibrium 
between supply and demand in a commodity where it was well established that 
there was no such,equilibrium. It was sought to achieve this object by two 
methods, firstly by voluntarily trying to restrict exports of tea to .al~ those 
markets where exports are usually made. and. secondly, also by restrlCtmg the 
~ tellsion of cultivation of tea. These two methods, Government tried to give 
sanction to, through the legislature, by introducing an Act in 1933 and again 
in 1938, as I explainer! above. At the time of such legislation, they kept in 
mind three principles; firstly that the industry should provide for the adminis-
tration, and also find expenses for the control, subject always to the general 
superintendence and eontrol of the Central Government; secondly that there 
should be a sort of agency which would take into account and try to adjust the 
interests equitably, both large and small. Indian and European; and thirdly 
that India being a party to this agreement should not. sutler compared to other 
parties t.o the agreement that were the Dutch East Indies and also Ceylon. 
All these principles and methods ·have been maintained in the Bill which I 
have now the honour to ask for consideration. 

Further, Sir, in the light of experience gained and also on account of war 
conditions, we have endeavoured to improve the Bill in certain respects, or 
rather to improve the scheme of tea control in certain respects. We have 
avoided, as is natural under war conditions, all questions that are likely to be 
debated and those points that are likely to arouse controversy a'S of doubtful 
benefit to the consumer or to the industry. We have adopted those measures 
which have commanded, if I may so put it, a large measure of common 
acceptance by those interested in the· industry. We have endeavoured to 
improve the drafting and also the scope of the Schedule to the Act. We have 
also listened to the grievances of small growers who have asked that we should 
take power to extend the validity of export quotas from one year to another. 
We have endeavoureQ to do so in t'he Bill before the House by clause 14. We 
have also come across cases in the course of actual administration where the 
revision. of what is known as crop basis is to be corrected in the light of certain 
facts brought to notice but which were not already before the Licenshig 
Committee. In these limited cases, we found that it may be useful to takp, 
power just to review these cases in the light of facts presented. We have made 
necessary provision in cilluse 11 of the Bill. .. 

On account of war conditions, it may be found pecessary that a control Act 
of this type may have to be suspenfIed either wholly or in part to meet certain 
cases of emergency. We have decided not to use powers under the Defence 
of India Rules air far 8S possible and have taken powers under the Bill to 
suspend the Act either wholly or partly. These are the main directions in 
which we have tried to improve the Indian Tea Control Act bv this amending Bill. . ,... 

At 1his stage. I may state, and my Honourable friend, Maulvi Muhammad 
Abdul Ghani, will be interested to hear. tlmt we did not manufacture all these 
things from thElj archives of the Secretariat, but tltat we did take the precaution 
to consult public opinion, to consult all interests concerned and try to achieve 

c 2 
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a measure of. common agreement and embody it in this amending Bill. In 
1941, the Indian Tea Association and other interest·s saw Sir Ramaswami 
Mudaliar and told him that tea control was proving to be of great 'benefit to the 
industry and that efforts should be made to make the international agreement, 
an agreement between Governments, and that early steps should be taken to 
extend the life of Tea Control Act bevond 1943. Sir H41maswami said that the 
Tea Association should ascertain tbe" opinions of all interests concerned. . The 
international committee, the committee which administers the control scheme 
took immediat{l .steps and asked the Tea Association to consult all the interests 
conC'erned. They consulted all the interests, not olllJ their own members, but 
all interests, owning tea estates. The result was that about 92 per' cent. of 
the industry unanimously supported the view that the. Indian Tea Control Act 
should be extended for another period and that as far as possible the main 
purport of the scheme should be maintained. I may add that as far as I know 
the remaining eight per cent. 'did not object to tea control. We did not rest 
content with this. After Government got their recommendation, a confer-
ence of all interests concerne~ was convened when I sav interests concerned, 
it is not interests ·of the industrv alone; we asked the Provincial Governments 
to ·send their representatives who would represent th~ interests of the consumers 
ah:o. In November, 1942, and at this conference it was unanimously agreed, 
I think I am right in saying, that it was unanimously agreed, that the Indian 
Tea Control Act should be extended for a further period and that as (ar as 
possible certain improvements should be effected in the Indian Tea Control Act. 
These proposals were again very carefully considered by Government; they 
Were circulated to all the interests concerned, the Provincial Governments were 
consulted and the results of all these extensive consultation and consideration, 
I venture to submit, have now been embodied in the Bill before the House. 

I may now briefly state the proposals that are embodied in the: Bill arid 
what are the recommendations of November Conference that Government have 
considered not necessary to embody in the Bill. Briefly the conference 
recommended, I mean the Conference of November, 1942, where all the tea 
interests and the representatives of all the ProvinciaJ Governments were present, 
that first and foremost whatever- happens the Indian Tea control scheme should 
be extended beyond 1943. Secondly, if possible, an important section of the 
industry' pointed out that provision should be made to enaple fresh estates to 
applj' for getting what is known as 'export quotas'. _The point is, Sir, that 
under the 1938 Act, they were given one year to apply ta the Indian Tea 
Licencing Committee for the right to obtain export tea. That year had expired 
and they said it might be .valuable to give further time to the induStry to make 
representations.· This recommendation was carefully examined by the Govern-
ment of India and we found that the industry had already been given six years 
time to make applications. There were no real hard cases that we came aCross 
which were turned down because of lack of time. It was, therefore, decided 
by the Government of India that it was not desirable at this time to grant this 
request. 

The second point which they made was that we should endeavour to get 
some sort of concession from the International Committee to enable the industry 
tc exteud its plantations by 1 per cent. of the acreage as on April, 1943. This 
we have been able t.o achieve. Actually, you will find from clause 20 of the 
Bill that power has been taken to extend tea plantation by a percentage which 
in working amounts to about Ii per cent: This is an advance on the 
recommendation made by the November Conference. 

The third and an important recommendation was that, we must take power 
to review the determination of crop basis. This is an extremelY technical 
matter'. It was pointed out to us that there were several hard cases which in 
the ferms of the Act, as they stand now. do p.reclude the consideration of rertain 
types of cases. What we have done is to take certain power, as I have already 
f'xplained. in clause 11 of the Bill fo revise crop basis in certain circumstances 
but in other hard cases, accor&ing to certain sectioD's of the industrv, we ha ~ 
1I:<lme to the conclusion that it is better to provide for those cases under the rule-
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ma~in  powers. It ~s considered-I repeat that we have got ampie powers 
to make provision and to provide, if necessary,' for all such _ cases under the 
rule-making powers of Government. It is my' intention to go to Calcutta as 
Boon as' possible and hold consultations with the industry and try aud 
endeavour to provide, after such consultation, for hard cases as have been 
brought to our notice. In the bght of this advice and the conclusion that these 
sort of cases could be met by rule-making powers, we have decided that  that 
recommendation need not be accepted for the purposes of this Bill. 

Sir, I have so far outlined the points whIch I have included in the Indian 
Tea Control Amendment Bill and the reasons why I am seeking power for the 
continuance of this tea control. I may add, Sir, that it has often been said 
against the Commerce Department that it is a department which always 
champions the cause of the industry. I. do plead guilty to that charge. I 
have worked and iny duty it is to work for the welfare of the n~ustr  but may, 
I suggest, Sir, that it need not necessarily be at the expens!3 of the consumer. 
As an example, I may say-ahd it is very aplr-that we have retained power 
to see that ample tea is left in India for consumption in this country. It will 
be well for the House to remember that the Indian tea produce is about five 
hundred and odd million pounds. Even at our best year now when we are 
having a high wage income, when all labour particularly industrial labour is 
receiving high rates of wages, our Indian population canHot consume 
_moi·e than 25 per cent. of our crop. We have to depend on export 
markets for 75 per cent., and that is the reason why we have sought to intro-
duce this tea control. As I have explained just now, we have at the samp. time 
retained the right to retain as much tea as we consider necessar~  at any time 
for consumption in this country. Any export which the industry may make 
can only be after the Indian demand is fully and adequately satisfied. 
Further, Sir, Government hit ve provided for complete control over the 

action-of the Committee whIch administers this Act. B,-these two methods 
I claim that we have -endeavoured to secure the interests of the .consumer 
which, as I have said need not necessarily clash with the interests of the 
industry. . 

. Sir, before I conclude, I may say a word or two in regard to the amendments 
I have received. In i~  of what I have said of, I hope Maulvi Abdul Ghani 
will not have realized that we have taken all precautions to satisfy public 
opinion and that he will, therefore, not press the amendments of which he has 
given notice. As regarits his mot.ion for referring the Bill to a Select Commatee, 
I will say that the amended Bill has not introduced any fresh or complicated 
matters. It is a very simple Bill though it has ~bout 25 chlUses, and there is 
nothing which, I subIQit, a Select Committee can usefully add 01· scrutinize. 
As regards the amendments put down in the names of Mr. Akhil Chandra 

Datta, Mr. K. C. Neogy, and Babu Amarend{anath ChattopadhYll.va, 1 had the 
honour of having consultations with t,hese gentlemen outside thE' House and I 
hope that the explanations I have gi"en il~ satisf.v them and a large number 
of amendments of which they have given notice, will not be moved. I, how-
ever, agree that amendment No.6, as.it sta.nds in the consolidated Jist. rna;" 
'be moved and on behalf of Government I may say that I am prepared toaceept 
it. As for amendment No.9, -r am told that there is some misunderstanding in 
regard to the interpretation of the word 'land' and the Honourable Member 
would like' to have, an authoritative statement on the floor of thE' HOllse. If 
that is the view, Sir, I have no objection mYSelf for the amendment to be 
l11cived and I shall state what we understand to be the position. 
Sir. I have got only one more word to say before I sit down. As I have 

saiel, Sir, we do not offer an a olo ~  for bringing forward a measure which is 
intended to-be in the interest of an important indust:·y in this count~ . All 
I wish to "Suggest once agai!l-is. tha.t file welfare of this industry. is er~  

closelv connected with the welfare of the consumer and both are inter-
connected. In' India's tea indm;trv alone-the' Honourable Members will he 
interested to learn that-as many as 9,18,3!l4 labourers are employed and every-
body-be he rich or poor. Indian 01· European.-looks forward to his or her 
morning cup and the evening one that cheers. • 
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Kr. Deputy President (Mr. Akhil Chandra Datta): .Motion moved: 

"That the Bill further to am~d the Indian Tea Control Act, 1938 be taken 'into 
considoration." ' 

Jlaulvi Muhammad Abdul Ghani (Tirhut Division: .Jluhammada.u): Sir, I 
move: 

"Tl,at the Bill be circulated for the purpose of eliciting opinion thereon by the 31st July, 
1943." 

Sir, I eould not get any information,. regarding the utility. of enterin,g into 
agreement with t,he Governments of Netherlands East Indies and Ceylon. 
Nowadays when tea is required in large quantities in ~ur own eountry Rnd 
there is no practical existence of Netherlan<is I do not thmk th~t ~r the ~.a e 
of agreement we should adopt this amendment. If any protectIOn IS reqUlred 
for the development of industry in this country, I can understand that very 
well. For that any piece of legislati()n will be quite elc~me. As regards 

'the agreement with thE:; Government of Ceylon, ~ ha ~  durmg recent ~ars  
known the views of that Government and of theIr attltude- towards Indians. 
They want everything from the people of this c?untry. . They want to. be 
benefited in all possible ways, but they are not gomg to give way to anythmg 
which is beneficial for the Indians. The other day they asked for 23,()OO more 
labourers. We objected on account of their attitu.de towards the labourers 
living in Ce'ylon. I do not think that any useful purpose .will be served by 
passing this piece of legislation. We want a le is~tion hic~ can protect the 
industrv of the country and that should be on a dIfferent baSIS from that sug· 
gested in the Bill. I, U therefore, think it proper that we should have the views 
of the outside public, i.e., the consumers. No doubt the Honourable Member 
in charge has collected opinions from the different Provincial Governments and 
the Tea Associations: but after all, consumers are also a party to such a piece 
of legislation, and in their interests it would be proper that 1 he Bill be 
circulated for eliciting opinion from that group of people, and if this piece of 
}egislat:on is not adopt-ed by 31st March, 1943, I do not think there ~l ba 
any harm done to any of the interests concerned with the tea industry. I 
hope the Honourable Member will reconsider the matter and ;;upport my 
amendment. 

JIr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved: 
''That the ,Bill btl circula't-ed for the purpose of eliciting opinion thereon by the 31st .Tnl:,!, 

194.'1 .. 
Dr. Sir Zi& Uddin Ahmad (United Provinces Southern Divisions: Muham-

madan Rural): Sir, it was said of Lord Curzon that his greatest enemy was 
the First Person singular. The greatest enemy of the Opposition is the rule-
making power of Lne Government of India. You passed the other day a 
measure relating to the Defence of India, but we nevE!r contemplated for a 
single moment that this would develop into a position which is (jquivalent to 
all the Acts combined and all the Ordinances combined. In the !:'ame ,yay 
the, re~tes~ enemy of the Commerce Department is control. My friend does 
nO.t reahse now unpopular the Commerce Department is among the people of 
thiS country on account of the word "control", One person told me that the 
propaganda of Berlin o! the propaganda of Saigon has not done so much t.arm 
to the British Government; they also told me that aU the propaganda of Con-
gress has not done so much harm as the control of the Commer('e Depart-
ment. This has been. exercised so badly that the people have become -.:ery 
~stless about the w?r?, 'control'. he~e er a,nyt,hing happens thl'iy say 
Saheb, c.ontrol, ho gIa and therefore thmgs wIll be had at a higher price. 

So, my r e~d  If ~ou really want to do the propaganda of the en3mY-'lIld I 
warn m:y fnenq-then the greatest propaganda' you can do for ihe f'nemy 
country IS to use the word control and URe control in everythincr except in the 
gpeeches in the Assembly. . ,., 

We a a~  hear a good deal about the propaganda of Mr. Griffiths' "Grow 
More o~d '. u~  the control of the Commerce Department· goes In ,the 
reverse dlrectIOn-. Grow' ~ss tea". If a liea plantation is superseded and is 
replaced by food, It has some meaning,but if the area is left over without 
tea, nnd does not produce anry tea on account of the action of the control of 
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my friends re res~ntin  the Commerce Department then I cannot undersJ;and 
the whole meaning of this control. In every case, wherever there is a protec-
tion, we have a definite rule that this thing should be examined by the Tariff 
Board before ;,ve cau eJl.1;end the period of protection. Now if you have a 
.period of control, it ought to be examined by some authoritative body, (,1' at 
least by public opinion, as is demanded by my rien~  Ml'. Abdul Ghani, 
before we give the extension to this particular Act for another period Gf two 
~ ears. 

Now you know ~r  well that the price of tea has gone up three, tirn~s 
the original prIce durmg the last twelve ~onths. What ~re. the reasons! My 
friend is an economist and probably he will apply the prmClple of Impply and 
demand. Then ~ither the demand ha;; enormously increased or Foupply must 
have diminished. Now, the thing is that if you take great care in reducing 
the supply, naturally the prices will go up. Some ·people argue that the prices 
have gone up because the purchasing power of the rupee has .gone down. I 
do not pelieve it, yet I would request, and I would appeal to, my Hono:Iraole 
·friend that he should not restrict the plantation of tea. This system of restric-
tion of plantation of tea has done very great harm in the past. You may Ray 
that i\l 1931-32 this restriction saved a nllmber of tea-planters. It may he in 
·one or two cases, but I know of a number of cases in which such restl'i:?ti·)11s 
:have done enormous harm. 

Kr. P. J. GrilIlths (Assam: European): Tell us about some cases. 
Dr. Sir Zia Uddin Ahmad: I can give you the name .of Tafazul Husain 

Hnzarika of Titabar, Assam. He had several tea plantations and at (.ne time 
he .was in such a difficult position that if he could get permission to grow a 
little more tea in one of hill tea gardens he would wipe out all his debt. This 
:permission was not given with the result that he lost two of .his very important. 
tea gardens on account of this restriction of tea. This restriction of tea hftS lJot 
been of any use to the tea industry .. My friend ute representative of the 
Commerl'e Departmant. just said that this is done in the interests (Jf the con-
.,umers, that this cOlltl'ol of tea plantation is in the interests of the eonsulJlers. 
·This reminds me of the story, that the lion always told the person he was 
,devouring that he was doing it in the interest of the person himself, th/lt he 
was going to relieve h.im from all the miseries of the world! This is the kiud 
:'Of sympathy that nly friend is having for the poor consumers. The price of 
tea hus gone up three times and still the restriction is maintained in the 
interests of the consumer. This iR an argument which I really cannot ullder-
stand-it is the argument of the lion who said it was in the ·interest of the 
n1an himself and not in the lion '.s own interest. 

I cannot undel'§tand in these days when the prices are aoing up when 
there is a shortage of this commodity, you make a ro ramm~ .md ~rr on 
propaganda, not b;y means. of ro a~anda alone, but by the Legislature y and 
reduee the plantatIOn of thIS commodIty. If my friend believes in the theory 
'Of supply and ~le 11d. he must support the production of iarger quantities of 
,tea. The restrl~tl n .on la~ta~i~n of tea at this moment when the T,rice has 
,gone "tiP three tImes 1'S not Justifiable by any theory of political economv. 
:the rt~a~~ils stage, Mr. President (The Honourable Sir Abdul' Rahim) r~s ned 

:]l(' ob e~tions ~hich I, therefore ... have are--one, ~1e~ vou extend thd 
ye:lOd of thIS. partICular Act with slight modifications for ari:other- two years 
'It IS. very deslr~b e th~t .its working ought to have been examined bv a res: 
ipons.lble ?o.mmlttee, slmtlar. to the Ta:iff Board, or that you should invite 
pubhc l ll l~ before e t~ndm  the perIod; two, for goodness' sake, do not tell 
us. that It. IS real.ly lD the interests of the consumers. It i::; cer-
,ltamly not lD the mterests of the consumers, if you believe in t.he 
~a~ ca.f ~u l  and demand; three, this word "control"-I do beseech 
~~ , If ht; has re;a!Iy at heart the winning of the war and support ~  ~~  

l(J;t:ih:ndtha1ft hhe hWlshldesd to suPP?rt the propaganda department of Mr. 
, e s ou 0 away With the wo d" t I" b h'· 

1110re harm to his side than all ·the good or~ tha~o~ r~eh~  ~~~e be~a~s~ h  
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control of any foodstuff, whether It IS wheat or whether It IS coal or whether·. 
it is of anythmg else is doing very great harm to the country .. So much so-
that this thing ought to be removed altogether. We "'ere hearmg all along 
of free trade and )]0 restrictions, no intederenee fro111 the (lovernment; I 
can understand interference when it is needed for war purposes; but when it is 
not needed why do j-ou intervene and interfere with these matters? Let the 
development of the l"ountry go on in its natural manner; ~et the trade expand 
naturally; it is quite unnecessary to have these -restrictlOns. We have p-ot 
misery in Delhi not on account of shortage. of food \,Jut on aC00unt of the 
mismanagement of the administration of Delhi pro,-ince: I am afraid ;£ you 
continue this thing, we shall continue to have trouble. We used to get gOod. 
tea before at verv reasonable prices. Now, the greater the control )OU are-
exercising, the more will be the miseries of the l'onsumers. . With these wOlds, 
I QPpose the motion. _ 

JIr. H. )(. Joshi (Nominated Non.Official): Mr. President, ill 1938, when 
theo.riginal Bill ~ hich gave effect- -to the agreement on the subject of tea 
control was giyen effect to, I had· criticised the Bill from several points of 
view. But my main point of criticism was that this was- a one-sided agree-
ment.- It was an agreement between the producers only. The (;Ollsumers of 
tea and the "labour employed on tea plantations had no part in til'riving at-
th1J.t i;greement. I, therefore, felt that it was wrong for the Government of 
India to give effect in such a one-sided agreement. The Government of India 
again seeks this afternoon to continue that measure with a few modifications ~ 
and it is my unfortunate duty to point out that the Government of India, in 
amending the Act hu-,,(: not done anything to remove the objections which I took 
in 1938. The in~t ests of the consumers were not taken Illto consideration in 
coming to that agreement. The interests of labour were not taken into ('(,nsi-
dHation in arriving at that agreement. The HonoUl'able :Member in charge of 
the Bill stated only a few minutes back that the interests of the producers. 
and consumers were the same. My Honourable friend, Dr. Sir Zia Uddin 
Ahmad, has pointed out that they were not the same .. The interests of the 
producers were to make money, and the interllst of 1.he consumers is to get 
tea as cheap as p03sible; and I am very douhtful whether the two lloints of 
view can be easily rEconciled. Moreover, the Honourable MemlJer in charge 
of the Bill stated that there was a conference held und all the interests were 
consulted. He <:lid not tell us who represented the conSlHuers at that. 
conference . . . 

Mr. P. J. GriJIlths: The Provincial Governments . 
. Dr. ,Sir Zia Uddin Ahmad: The Commerce Department neyer consulted the 

consumers. 
Kr. H. 14. Joshi: He did .'lot tell us who represented the labour on planta-

tions in that conference. I, therefore, feel that the Goyernment of India ha ~ 
don~ a wrong thing in not cOllf?uitil1g these important interests, namely, the· 
interests of consumers and the intere3ts or-labour. }<Iy Honourable friend, Mt' .. 
Abdul Ghani, and my friend, Dr. Sir Zia rddin Ahmad, have'spoken about. the-
intt'rests of the consumers. I shall, therefore, make a' few remarks as regardi; 
the interests of plantation labour, as affected by this agreement. 

Any agreement restrictillg the production of tea is bound to affeet the employ-
ment of labour on plantations, and, therefore, is bound also to affect the other' 
coeditions of work of plantation labour.· In 1938, when the original Bill was-
being discussed, ·several speakers and I myself also pointed out how b.ad were 
the conditions of plantations in India. Take for instance wages. The wages on 
Indian' plantations, tea especially, are the lowest of the wages of industrial labour· 
in India A man working on plantations gets about seyen to- eight rupees a 
month; a womar;, gets between five and six rupees and a child between four· 
and five rupees. I claim that these are_ the lowest wages ill this country for' 
industrial labour . 

Pandtt Hilakantlla Daa (Orissa Division: Non-Muhammadlm):· This' rate· 
obtains at present? 

c 
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Mr. If. M. Joshi: Yes; theee rates obtain at present. In any case these 

:Ire the rates given in the latest report available'-':'the Annual Heport on t;le 
\\'orking of the Tea Districts Emigrant Labour_ c~ for the year ending 30th 
~e telllber  ]940. Later figures are not available, be.::ause a later report iti 
l1'J1: ~.t published. But I h(l.\'e no doubt that these wages have not undergone 
wnch change. It'may be said that plantation labour gets certain concessions 
by way of some land for tillingc Hut the land for tilling is given only to a 
;fe\" and the average land given to one plantation labourer is about one-fifth 
of till acre, which is not likel" to give nluch of all income per year per head. 
Then the plantation labour i; supposed to get some fuel and some ,yood for 
build.ing his hu.t or sometimes some 0 kind of hIlt or a room with tin roof or some 
kiJld of thatch. 'fhe conditions of labour on plantatiDus are very bad; The 
conditions were considered by the Royal Commission on Indian Labour and one 

4 of the main recommendations of that Commission was that there 
P.M. should be some machinery created for fixing the minimum wages in 

the plantation industrv. It is now more than 12 vears since that recommenda-
l;on was ma<Ie aild ;othing has been done. The~e were several other recom-
mendations made. The plantation labour sufl:ered from many difficulties. Their 
freedom is restricted. Labour lives on wry large plantations and these planta-
tiom cannot be approached by public roads; they .can be approached only by 
private roads, and this imposes a restriction on their freedom of mo e~ent. 
Then, thAeveral kinds of legislation which have been passed for the protection 
of labour in India have not yet been made applicable to plantation industry. 
The Payment of Wages Act, for instance, is not yet applied to plantation 
labour .. 'fhere is 110 maternity bem:1it Act at all as applied to A!:)sam planta-
tion!:;. I know that the employers may say that they give some kind of maternity 
banefit, but that is not enough. We want legislatioq on some of these points. 
\Ve want the Payment of Wages Act to be applied to plantation .labour; we, 
want legislation for maternity<benefit. As I have said, it is now more than 12, 

'years since these recommendations were made, and still very little has been' 
-done. The- Govenlment of IM-dia gave effect to _ one of the recommendations. 
when the Tea- Districts Emigrant· Labour Act was passed to provide for some 
kind of repatriation ror the worker!:). Other reforms were to be made by the 
Provincial Government!:) G,ut the Prodncial Govervment in Assam is completely 
in the hands of the planters. In Assam there is no British Government; -there' 
is planters' Government. The Assam Government tried once to investigate 
th:.., matter by appointing a committee. These are daya of sabotage and I am. 
tol,l that the Assalll planters sabotaged this committee. -

Mr. P. J. GrtfIlths: That is untrue. 
Mr .•. 111. Joshi: This is my infol'luation: lam quite prepared to -listen too. 

my Honourable friend as to facts. So, nothing ~s _ dOlle. on~itio s for' 
impl'Ovement are very fayourable. The ~o al ComnllSSlOn ~~ter consld~rll1  all 
the points of view made the recom.lI1endahon 12 years ago_ lo-day the llldus~r  
is very prosperous. They are makmg crore~ 0' rupees. The planters are makmg-
crores of rupees. The Government is makmg crores of rupees bJ excess profits 
tax. From the -economic point qf view the planters can bear some burden of 
the reforms; the Goveriilllent of India can· afford to bear some burden of the 
ref(.rms. 

'I'hen other conditions t{)O are favourable. At pre"ent in AR81;\11l· the Gov-
ernor's position is occupied by Sir ndl~e  .clow. a mal~ who has given a nur~ber 
of years of his life for considering labour problems. ~ t onl~ that, but he IS a_ 
man who has committed himself to the reforms suggested by fhe Royal Com· 
mission on Indian Labour. us Ii member of that Commission. Fortunately for 
us in the Government of indiCl too ,,-e have a Member in charge of this depart-
went. from whom we expect a great deal and I feel that-he not only ought to do· 
~omethin  but if he applies his mind ~nd. e~e~ cises . his influence it~ his otlIer 
c'JlIeagues may be able to do a great deal m thiS matter. The reform IS overdue. 
the recon{mendations of the Royal Commission were made, I again repeat, 12' 
yearR ago. Nothing has been done so 10nO'. Therefore,. it is the duty of the 
Government of India t-o undertake this reform ,ery senously. I was glad to-

o • ' 
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in . ~ newspaper some report that the Honourable. ~ em er III ~ arge 0 

.see .  .  .  . h' tt· d he ha been makmg some 
LuboUl' has taken some mterest m  t ~~ ma . e1 an 1 ~h 11 be alad to hear 
.effort to secure reform in labour condItions m ~.ssa l. ~ .11, 0 . h 
flom the Honourable :Member . "'hat he has done and what IS thle rMesultb··of t e 

ld l'k t  t II the Honourab e em er one 
ol'fforts which he has' Blade 1 wou leo e . r ~ 
t'h' I'ng Whenever we talk 'of reforms we are generally told that wef are lll~ 

. . . '11 th .  . er Some re orms may 
ill war times and reforms must walt h  .  e "ar IS ov. _. nnot wait 
'\.', ·It. till the war is over but there are some other refcrms .\\ hl~ht ca f "-or 
... .  . 0 t f the e~ns ence 0", • 
"'1n Ilccount of the existence of the war. n accoun 0  . '. d thev ha,-e 
nor.d;tions have so ehanaed that' reforms haye become _ eHSler. uhU .' h 
"V •  , ..., 0 1  . l ause t ere IS enoug 
hecome more necessary. Re orlll~ haye ~come easl.er lec G  t Gov-

, h' h  n wIth the ovemmen. 
money with planters, and t ere IS e.noug mo ey ~h  h the et As regards 
~rnment do not know what to do wIth the money "11: t  Yll gth' lands which 
J:lanters, I do not know wbat the;v do; they do not ci1 l~a e  \ m~re land than 
i.hey possess_ It is a patent fact that the planter!'. 10 muc 1 re tea CTjYe 
the;' culti"\"ate. If the~  have more mo~e.  thl':V can produce mo , 0 
-more employment and improve the condItIons of labour; 
Mr. PreIai<blnt (Th,e Honourable Sir AbdUl' Rahim): The Honourable :'.Iem-

')er is travelling very wide. 
Mr. N. ][ • .Toshi: I am now towards the end of my speech, Sir .• One word 

I would like to say to the Government of India. When we considered the 
-question of labour in Ceylon, and when we. used to consider. the question of 
}IlIlnyan labom. the Gm-ernment of India .trled to do f'omethmg. But I !:taye 
-always felt that-our hands werp ven: mueh weakened when we askea the 
Ceylon Go ernmen~ to do I'omething. ,,-hen we asked the 1Ialayan Government 
-i:l)d<' somethin~ for labour on plantations in Malaya, our hands were "ery mu~h 
'weakened by the 'very fact that conditions in Assam were worse than t.hoge m' 
-Ceylon and Malaya. . 

Mr. President (The Honourable Sir Abdur Ra-him): That is not relevant 
. Mr. :N. K . .Toshi: Very well, Sir. I am not now saying anything more than 
thIS that" the Government of India should bear this point of view in mind. If 
we insist upon reforms in Ceylon I think it is due to labour in India that we 
.tlhould Jo something fOl" improving the conditions in India. I, therefore. hope 
that the Government of India will consider this qu.es!ion yery seriously and take 
ver'y early and vigorous steps to improve the labour conditions on tea plantations 
."in Assam and elsewhere. , 

Kr. P • .T. Grifllths: 1'.11'. President I do not propose to .speak in detail regardill(T 
~this Bill for, in sEite of whlJ.t has been said by my Honourable friend, Dr. Sir Zi: 
Uddin Ahmad, tne Bill is essentially a non-controversial one, and has in prin-
-ciple been accepted twice by this House within the past ten years: I must how-
· f,ver make it clear that the Bill has behind it practically the entire support of 
.th~ tea industry of this couutry and that it is recognised bv eYJ!.!:,."!>.0ly connected 
with that industry that control, in spite of the Honourable Doctor's dislike of 
~ontrol  has for the tea indutltry meap.t salvation and that the continuance of 
· that control duri~the war period has prevented .us from falling once again .into 
the grievous mistake!;' made during the last war-mistakes from which it took 
· this important industry many years to recover--:- I do not suppose my Hon-
· ourable friend, the Doctor, has the faintest idea of the parlous condition to which 
the tea industry was reduced shortly after the last war. He has told us a 
touching story of a friend _of his who could not payoff his debts, because the 
· cruel Indian Tea Licencing Committee would not allow him to expand his culti· 
Yaiion. But he Ms not told us how that friend would have paid off his 'debts 
jf the price of tea had remained what it was in 1929 and if his estates hud 
·,:z0nr. on making not profits. but losses. It is all very ,well for my Honourable 
r ~m  to shake his head~ He knows that his head~ sh~ in  cannot alter the 
plain economic fact that' a man can dnly payoff his debt by making a profit out 
vf his business. If vou find after a considerable uumber of "Vears 'that vou cannot 
make a profit. thel~ if you are a wise man, you give t h~t business' -up and I 
jlfJllV tell my Honourable friend, the Doctor, as emphatically as I can that 
.' 
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;Lefore the tea control scheme was introduced, the tea industry was on the very 
.brink of ruin. That is not a matter open to dispute. It is a ~ct admittt:d by 
.i::verybody who has the least knowledge of conditions of t~e tea mdustry ~t th:J.t 
time. My Honourable friend will have to go far and ~\ lde before he wIll find 
l)enpie, with financial interest in the tea industry, who will deny that fact. . I am 
~ ea in  at the mOplent about the interests of thE; producers. 1 wIll come 

presently to the consumer and to labour. A.s far as ~oducers are concem~d  
,eveu including the Doctor's poor, wretched, mdebted r~end. I c.an assure hun 
thbt that friend would have been far more hopelessly m debt if T~a Control 
bfl.d- not been brought ill to give stability and equilibrium and prosperIty to one 
·at India's largest industries. 

Then again, my friend, the Doctor, seems to labour under another delusion. 
)Iy friend is a great mathematician and I have great respect for his mathe-
'matical capacity but it is a very curious thing that hen~ er he strays away 
-from the technical field of mathematics he becomes not merelv unmathematical 
,....,...hlt is not even arithmetical. My Honourable friend told us ·or at any rate he 
'sl'ggested that owing to the control scheme there is a shortage of tea for sal! in 
this country and that be.cauile of that shortage prices have g01l1l up and so he 
'!lrg-ues from that that the zp.ain effect of tea control has been to make things 
.mnr€- difficult. for the consumer. I will not ask my Honourable friend if he has 
the faintest idea of how much tea is consumed in India. I will not ask him 
if hf' l:nows how much tea is produced an~  therefore, I need not ask him how 
'he arrives at the conolusion that there is shortage of tea in this country today. 
Instead of asking bim, I will just tell him two facts. I will tell him that 
the figure of tea pToduction this year is a record, that tbe approximate figure of 
11ldiaPl tea production this year is 568 million pounds and that the total quantity 
~  tea exported from Iridia to the Ministry': of Food is only 421 million pounds. 
"He will be able to calculate from that' the balance remaining in India-147 
million pounds-I will then go on to tell my Honourable friend that the highest 
·"stimate wbich has ever been made by anybody of the total annual consumntion 
of tea in India is slightly less than 130 million pounds. In other ·words, as far 
as the balance between consumption and production is concerned, tbere is no 
-cliuse whatsoever for the rise in the price of tea. There are many otber reasons 
'for that rise just-as there are many other reasons for tbe rise in prices of other 
<commodities but whatever else the reason might be, shortage of tea crop on 
:account of the control seheme-is in no sense one of them. I should like Hon-
'ourabl£: Members to disabuse themselves once and for all of the idea that the 
~ontrol scheme is either intended to or does, in fact, keep down the quantity of 
:tea available for sale in India in such a way as to force up prices. Let me tell 
my Honourable friends, on behalf of the tea interests, that HIe one thing which 
.~ do not want at the present time is high prices of .tea. That is not because 

"'·Po nre p}lilanthropiste-God forbid-it is because we are plain businessmen and, 
'We know that at a time when our main job is to expand tne Indian markeh for 
iea, when we know that the strength of the industry depends very largely on tea 
becoming a popular beverage in this country it' would be sheer lunacy on our 
:part to want to see ·prices soar. Speaking an behalf of the Indian Tea Asso-
'ciatio? I say here categorically that we welcome every fall in the price of tea 
·n t thIS moment. ' 

Maulana Zafar. AU Khan (East Central Punjab: :Muhammadan): Will my 
Honourable friend explain why prices have shot up three or four times? 

Mr. P. I. Grimths: If my Honourable friend will tell me why thE> prices of 
paddy bas gone up, I can tell him why the price of tea .. bas gone. up. It has not 
i!,>ne up because of shortage. That is another popular mIsconception. If my Hon-
·ourable friend labours under the delusion that the reason for the high 'price of 
paddy is a real 8bortage of paddy, then it is high time that he got rid of that 
delusion. But certainly as far as tea is concerned, there is not merely suffi-
dent tea but more than sufficient tea for sale in this country. Let me go illl'-
other and ttlll my-Honourable friend that the Inaian tea industry, through it;t 
wari6us associations, has ~onstantl  pressed t~is view on tbe Government I)f 
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India, that at no ~ime must we allow exports to go so hIgh as to leave ll~ .  -
CIUlt tea for consumption ill t~is country. 1 ca.n assure my ~onourable fl'lend 
th:lt jf we e ~l  get to u 8ta~e when we shull not have suffiClent tea left for 
et>llsumptioll in India, 1 shalf be the' first person to go along ~o the COml?erCe 
Department and comphiin on behalf of the section of the mdu~tr  whIC1: 1 
represent. The talk of short produetion is baseleBs i the ac.t~ are qUlte other ~ lse. 
Control rescued the industry from a most precarIOUS POSItIOll, but that control 
has not brought about shortage of tea and, whate,:er the other caus~s may be, 
control is Hut responsible for the fact that the pnces Clf tea have ~lsen ... But 
Even when he talks about tea prices having risen, I, find once. agalll that my 
Honourable friend, SirZia Uddin Ahmad, is out of date. He eVIdently does not 
follow market fiuctuations sufficiently closely to rea~se that ~here has bee~ a 
tremendous fall of something like 6 annas a pound m the prIce of tea d1l rm~ 
th ~ last three weeks. I do trust that in future before ~ my ourab~e fnen. 
makes statements of this nature, which miglitbe damagmg to a great mdustr), 
he will take the trouble to verify his facts. 

Dr. Sir zla Uddin .Ahmad: May I usk one question of my ~ourable friend?' 
He may be in a fortunate position to buy ~ea at a dis~ount of 6 annas per pound. 
\-V" cannot purchase it at less than four hmes the prIce that we used to pay last 
yeai'. 

Kr. P. J. Grifilths: My Honourable friend ha~ again fallen into an inaccuracy. 
I did not say that tea was being sold at 6 annas a pound. I said that the-
price .of tea had fallen by 6 annas a pound during the last three weeks. 

Dr. Sir Zia Uddin .Ahmad: My Honourable friend has not followed my argu-
ment. The price today is four times what it was two years ago. What is the 
explanation of that'! My friend is supporting the interests' of the industry all 
right but he is absolutely disregarding the consumers. . 

Kr. P. J. Gri:fIlths: My Honourable friend is doing his best to drag me into-. 
irrelevancy. We are not discussing, in this particular debate, the economic 
or o:her factors which. might or might not affect the price of tea. We are dis-
cus~m  the one questIon as to whether the scheme of tea control has brought 
about any shortage .bf tea for sa~e. in this country and I say categorically that, if· 
you have a productIOn of 568 mIlbon pounds and you export 421 million pounds" 
you are left with a balance of 147 million pounds or 17 million pounds more than 
the highest estimate of India's annual tea consumption, Whatever else you may 
saJ, you cannot argue that tea control is responsible for the price of tea. There 
may be other reasons and we will discuss them at the appropriate occasion. 
(,.!1i. /lOlloIH'(lble ]fember: "When will that occasion come? 'Why not now?" .. 
'I'here were ten days available for this purpose during the discussion of the 
Budget and Finance Bill and my Honourable friend did not take advantage of 
those opportunities. At the present time, we are talking about tea control and· 
ItmphaticallJ' challenge the statement that tea c0ntrol is responsible for keep-
ing down the available stocks of tea. I do not see how it can possibly be argued' 
thnt it has harmed the conSHmeJ', when there are amp}", stocks of tea in India 
today. Various points have been made by those who have spoken and I propose· 
to refer brieRv to one or two of them. 

My ilo~rnble friend, Dr. Sir Zia Uddin Ahmad, suggested that there cugh: . 
10 be 80me procedure comparable to that of a Tariff Board .. Just as when an 
mdustr,v goes to the State and asks the State to give it protection, there ought 
b be some similm; inquiry and procedure when the tea industr.y comes and asks· 
for [\ different kind of protection. As a matter of fnct, it could not wcrr:v' me II 

scrap if you had a Board of fliat kind, butt cannot fC'r myself conceive what 
~ts that Board ,muld have to ascertain. At the same time, I must. point out. 

that there is no analogy whatsoever between a measure like the Tea ,Control' 
Rill nnd tariff protection. In tht OIle case, ,the industry is getting something, it 
is getting protection at the expense of tbe -general pUb.lie. In om cas£>: the !ea 
llHh1!;:b'y is simply carrying out into effect .a self-denymg scheme. 1t II; askmg' 
Government to give legislative form to what is virtual1ly an agreement amollg'>"t 
producers themselYes that th€f w,U behaYe in a certain WRy with regard to their 



TIlE INDIAN TEA CONTROL (AMENDMEXT) BILL 1369 
,production and with ·regard to their. planting. _It is not c?mparable in any sense 
1,{,.. the kind of tariff scheme to whiCh my Honourable frIend re err~d. . 

I ("Ollie then. to a curious argument used by my Honourable frIend, Muuln 
Abdul Gh~ni  l~o seemed to suggest, as far as I could follow him, that be am~e 
-Cevlon had behaved badly as she has undoubtedly behaved badly, to India in 
.oo;tain impl'rtant aspects, we, therefore, have no right to be a party to an ugree-
mel't with Ceylon. I must confess that I have never heard a worse example of 
<cuttiHg off one's nose to spite one '13 ac~. Ceylon has. behaved badly, ~ut 
because Ceylon has behaved badly am I gomg to deny myself the benefit WhICh 
I can get by ensuring that the tea avuilable in the markets of the world bears 
some relation to the world demand? Does my Honourable friend suggest that 
India ,\Till benefit if we in India e!llbark on a restrietion scheme and then say 
.that because Ceylon has behaved badly, \W do not mind how much it over-
produces and that it won't worry us because Ceylon had behawd badly in 
various other respects. Is there any logic of any kind in that argument? 

ArId, finally, I pass on to my Honourable friend, :Mr. Joshi, and here I must 
speak with the greatest, possible- respect. When Mr .. Joshi speaks on labour 
matters, whether we agree with him or disagree with him, we must listen with 
the respect to which his long service in the caUSd of labour has entitled him. 
But I do suggest that It is perhaps· unfortunate for this particular question 
that 1\11'. Joshi's main experience of labour has been, not on the pll.l.ntations of 
Assam but in quite different fields of labour where different conditions aitogether 
prevail. I feel certain that if my friend, :NIl'. Joshi, would give me the pleasure 
of taking him on a long tour of the tea district's of Assam-as l hope he will iiI a 
not very distant future--I will guarantee that he will leave those palntations, as 
everybody who visits ~hem with an open mind does, wit.ha very different 
('ollception of the rel.!1tions that exist between the labour and the employers ap.d 
the way in which our tea garden managers treat those who are under them. 
Conuitions are wholly different in tea est,tes from what they are in factories 
and other forms of employment. It is all very well to say slightingly that "they 
get a little land, they get a small hut and they get a few more simple perqui-
siteR'·. If my Honourable friend will go to the tea districts, he will see that 
in some cases the money ~ ui alent ,)f th£:se pf'rquisites which the labourer 
gets amounts to even more than his pay. When my ,Honourable friend talks, 
perfectly sincerely, of t.he low wages paid to labourers on plantations, he forgets 
the ot,her side of the picture. He forgets tbe I?teps taken, the infinite pains 
taken, by the tea industry to see that even at times of high prices, labour on tea 
estates is able to buy grain at reasonable rates. How mani industries in this 
e.o·untry are there, let me ask my friend, Mr. Joshi, where the labourer today is 
buying his grain at Rs. 5 a maund? And let me tell my friend, Mr. Joshi, that 
thi,; policy of making grain available at. cheap rates is not a policy adopteJ just 
during the last two or three months by the tea industry. It is a policy which 
was considered before the war had been in progress for mere t.han three oJ' four 
rnon~hs. It was introdu~d. gradually as circumstances required and it.. has been 
in full swing over a very considerable portiori of the tea industry for a very 
considerable number of months. We accept it as our responsibility to see that 
laI'our is able to buy its food at a reasonable price and we· believe, and I believe 
Dlany Members of thil'l House believe, that, even apart from the plantation 
question, from the general economic point of view th;s is a wiser policy than 
doubling the wages and trebling the !food prices. (Interruption.) Let my 
Honourable friend not jump to conclusions. What I said was that conditions 
Oll plantations are so.radically different from .. any other labour conditions that it 
~Tould be rash, it would be most unwise, for Government or anybody else to put 
forward legislation or proposals with regl\rd to labour on plantations except on 
the basis of a full and careful inquiry as to ha~ C'cnditions pn' t~a estates really 
are. The Associatiqn!'\ for whom I Rpeak ha"e no fear of any such inquiry. We 
know thllt in general our labour if; ,veIl treated. But, if there are estates where 
labour is not well treated, we should be the Jirst to welcome steps taken to 
compel good treatment of that labour. Every good planter, every good tea pro-
ducer and every good tea agency knows tliat in the last resort it depends on the 
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contentment and i~ prosperity of its labour. If there are gardens below the 
general standard, for reasons of their own making, let those gardens be brought 
up to tIie general standard. We are not afraid of action of that kind. Our only 
demand is that there should be no action and no legislation except on the basis-
of a report by people who themselves know so;mething and have seen something 
of conditions on tea estates. We do not want legislation or measures of any 
kind framed in an office by peopie who have never been on a tea estate in their 
life. (A voioe: "Bureaucrats I") I do not mind whether they are bureaucrats. 
or Members of the Assembly. But we do not want legislation by people to 
whom there is no di ere~e between a tes garden labourer and a factory labourer. 
That is all I have to say We in the tea industry admit our responsibility for 
looking after our labour. 'Ye believe that b~  t.heJat·ge we are discharging that 
responsibility and we are n,pt i!l the least afraid of any enquiry. In· fact, we 
welcome such a step taken at the appropriate time and in the appropriate way. 
Let Government satisfy themselves that we are, in fact, discharging that 
responsibility. 

Sir, I support the Bill. 
The Honourable Dr. B. R. Ambedkar (Labour Member): Sir, in view C1f 

. the observations which fell from my Honourable friend, Mr. Joshi, it is only 
proper that I should rise to state the position of Government on the points that 
he has made. In a certain sense, the remarks of Mr. Joshi might- appear to be 
irrelevant. We are discussing the Tea Control Act and obviously any provisions 
dealing with conditions of labour would be entirely out of place ~herein. But 
looking at it from a larger point of view, it must be admitted that when the 
State is asked to suspend ~he laws of su'pply and demand with regard to any 
industry, it is fair that those who are interested in labour SD.ould ask that their 
interests should be protected. And it is from this point of view that I say that 
a reply from Government 'is necessary. 

Sir, the first point which Mr. Joshi made was that it is now more than 12-
years since the Royal Commission on Labour reported and that the Govern-
Jpent of India has practically done nothing with regard to the recommendations 
of that Commission. Sir, I agree that 12 years is a l~ period for any Gov-
ernment to take in order to deal with the recommendations made by a Royal 
Commission which was appointed to investigate into this matter. But r 
think on the facts to which I propose to refer-in the brief reIparks that I am 
making Mr. Joshi will realise and the House will also realise that much serioua 
blame would not be laid at the door of the Government of India. As the 
Honourable Member will remember, the Royal Commission on Labour made 
five recommendations with regard to the tea plantation. First was that the 
Assam Labour Emigrant Act should be repealed and another Act permitting 
very much greater fluidity to the labour should be enacted. The second recom-
men!Iation- was to establish a wage board for fixing wages of labourers there. 
Third recommendation dealt with the ~. 0intment of a Board of Health for the-
welfare of labour in convenient areas with power to make regulations relating to· 
the drinking water, sanitation, drainage, medical facilities and housing. The 

. fourth recommendation was that provisions relating to the regular and prompt 
payment of wages and d~ductions to be made -for advances made to fabour 
should be applied to plantation labour. The last recommendation was that pro-
vision should be made in order that access to public'should be provided ~o 
gardens. 

Now, when the recommendations were made it is important to bear in mind 
that the Government of India without loss of time examined these recom-
mendations in order to find out which was the proper authority to dea~ with 
them, and they came to the conclusion that except the first recommendation 
which dealt with the repeal of the Emigration Act and substitution of allothl:f. 
all these would legitimately be rl::garded as fundamentally of local concern. I 
do not think anybody could contend that the attitude taken by the Government 
of India in the matter of dividing responsibility with regard to these recom-
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mendations was incorrect. I submit that it was. In ~suance of the decision 
that the Government of India took on the recommend!ltlons_ of ~he Royal Com-
mission on Lan our they immediately addressed a despatch to the Assam 
Government informing them that liberty was given to the oc~l G?vernment 
to deal with other recommendations, and the Government of IndIa lthou~ lo~s
of time, as the Honourable Members know, proceeded to pass the ~ct whIch IS 
now on the Statute Book and which covers the first recommendatl~n of. the-
Royal Commission on Labour. Sir, ull ortunat~l  for reaso~s of whIch I kilow 
yery little, the Local Government. of Assam dId. not move m the matter: a~d 
if I may suy so my ·Honourable frIend, Mr .• Tosln also, .alth~ h he has b~en In 
the House right from the date when the recommendations were made, did not 
or does not appear to me to have taken u~ the question at all. ~t  ~ir  if I 
may claim credit for the Government of IndIa the Government of Indta dId move' 
in the mutter. I would like to inform the House that in 1938 when the Tea 
Control Act came up for extension in the Legislature the Government of India 
did take initiative and approached the plant,ing industry with a proposal for' 
-lliaking enquiry into the conditions of labour in plantation. As my Honourable 
friends, Mr. Griffiths and Sir Frederick :James, will recall eYen a Conference W'l,.· 
held between representatives of the L:il)()nr Depm·tmem und the representatives 
~~~.  . 
, Kaulana Zafar .Ali Khan: Why did not the Government of Indi!! take to-
task the Assam Government for not moving in the matter? . 
The Honourable Dr. B. R. Ambedkar: The question may have been 

answered better by the Honourable ~rember in charge of the Department at 
that time. I came only yesterday and I krlow very little about it. The 
Honourable friend, Mr. Joshi, refen-ed to the question. I Hm not prepared to sa.\· 
were being carried as to whether time had not arrived for making enquiries into. 
the terms of the recommendations. Sir, I find that almost at a time when 
matters were heading for a decision the new Assam Government. which was the· 
CODgresd GovernOlent, thought it fit t.() step into the matter and by a Resolution 
appointed a Committee on the 23rd May, 1939. It is quite natural that as n 
result of the step taken by the Assam Government the Government of India 
was bound to withdraw from the field which by the terms of_original despatch 
th,}y ha;1 assigned to the Local Go ernm~nt for being deliIt with. '. As m" 
Honourable friend, Mr. Joshi, referred to the question, I um not prepared to sa~ 
what exadly was the reason, but somehow there was a clash between the.· 
n emb~  who were on the Committee and the ~lash de ~ed almost to a COIl-
fliet wIth t.he result that the work of th~ CommIttee was suspended. Ultima.tely 
t.Ile Government of Assam took no actIOn. All that they did was to issue a 
llotification Il!l to what happened and why the Committee was suspended.. That 
brought matters to the end of July, 1939. Obviously e er~  one knows, a few-
months after that war was declared, and it is impossible for anybody, either the· 
Local GovE·rnment or the Central Government, to have initiated an enquiry into 
the matter. I am sure these circumstances will convince Mr. Joshi that the· 
Government of India is really not ,liable to be taken to task for any Kina of 
inactivity on its part. 
With regard to the D;J.8in question as to he~her Government does or does not 

eon sider the necessity of protecting the interests of labour, I would straight-
away begin by saying that Government does regard this question as of para.-
mount importance. I do not wish to go into tli"e question as to the conditions of 
lnhour on the plantation. We hear in newspapers T'arious figures given;-figures 
relating to wages in Ceylon, figures given I"elating to wages on the Assam-
plantation. I am not prepared to give the imprimatur of Government to eitlier 
Sflts of figures as to wages, etc. We have no exact data for the simple reason 
that so far no investigation has been made in the matter. But I do sav one 
thing that the conditions on tea plantations are unregulated, that they" vary 
~normousl  from one place to another. There is no common, uniform standard 
in the conditions of work and the Go ernme~t of India does think that that i;; 
n shlte of affairs whiC'h it ('an tolerate. It is also clear that we cannot enter' 
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. UpOll allY legislation unless we have sufficient material brought before us by an 
i1llpartial enquiry. This is not a condition which the Government of India can 
be said to have strutted out in order to block any move that may be made in 
the interests of protecting labour:. 011 the plantation. )ly Honourable friend, )11' . 

. Joshi, himself will recollect that this WHS Olle of the riders that was put by the 
Royal Commission on Labour themselves. The Royal Commitlsion, while 
making the recommendation, added a proviso that before these recommenda-
.tions will be put into operation, specific enquiI-y ought to be made on the condi-
tions in plantations. Now, Sir, the Government of India has no doubt that 

:this enquiry must be made. Speaking for Government I am prepared to say 
that Government thinks that proper standards of welfare must be imposed on 

. the plantations. There .is· no escape. What my Honourable friend, Mr. Joshi, 
Raid, I entirely support. It is not open for the Government of India to impose 
fair conditions of wages on Ceylon as a condition precedent and not applying 
.thesame standards of labour in India. The Government of India. by the 
'various Ordinances haR laid down that wherever Hny restriction has been 
imposed upon labour, the Government of India will see that fair conditions of 
labour are granted to labour. These are the things which the Government of 
Iiidia considers it is bound to apply in the' case of plantation labour. Nor can 
it be denied that hat~l er may have heen the condition of the plantations in 

·the long past, at present the condition of lallta~ions is such that they can bear 
the weight of such wage standards as a Board may impose upon them. 

Now, therefore, the only question that arises is this: can we institute an 
.enquiry at the present moment ?. There is no difference between my Honour-
.able friend, Mr. Joshi and myself as representing the Governillent of India on 
the two issues, namely, that proper standards must be imposed, and secondly, 

-there must be an enquiry. The only question that is troubling us is whether 
·this is the proper time when an enquiry could be initiated. As my Honour-
able friend, Mr. Joshi, and other- Honourable Members of the House know very 
-well, a large part of the tea-estates are situated in the Eastern-corner of nd~ t  
.Assam and Bengal. It is quite obvious that those areas are greatly exposed to 

.. enemy action. It is quite likely that any enquiry that may be started in that 
·corner IJ!.ay have a verydisturbillg effect. Therefore, the only. question th:lt 
:remains is whether- we can begin that enquiry on the plantations which are 
situated in Southern India. I should like to tell the House how the plantations 
~lre divided between Northern and Southern India. The figures which I have 

;and which relate to 1941 show that, so far as acreage of the tea plantations is 
concerned. in Northern India the acreage is 607,000, in Southern India the 
acreage is only 163,132. So far as labour employed on plantations is concern-
ed. in Northern India the labour employed is 773,969 wliile in Southern India 
the labour employed is only 144,385. 

Sir F. E • .Tames (Madras: European): That only refers to tea . 
. The Honourable Dr. B. R. Ambedk&1':. Yes, we are only talking about tea. 

-It is obvious from the figures which I have given that the plantations in South-
I.ern India form a very small portion of the Tea Planting Industry in India. 

Kawana Zafar Ali Khan: What. is the acreage' in Ass!!,m? 
The Honourable Dr. B. R . .A.m.bedkar: I am taking the North and South. 

I am not taking Assam separately. Assam ill included in Northern Illlha. It is 
·obvious r~m these figures that the plantations in Southern India form a very 
small pOl·t!on of the total pop,!lation working in fea gardens in this P.OUlltry. It 
seems to the Government .of India that· no kind of gain can arise either to the 
country or to the lAbourers by undertaking such a partial and limit~d inquiry. 
It is ~ot possible to begin an enquiry which by the situntioil in which this war 
finds t~el . must necessarily be limited to 1'0 microscopic an area of the total 
plantatlOns . . . . . . 

Mr. President (The Honourable Sir Abdur Rahim): I must ask the Honour-
able Member to realise that the'lahour question' arises onl;V incidentally on this 
motion. 

The HOD,ourabIe Dr. B. R • .Ambedkar: J have nothing more t,., ~R. . 
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Dr. Sir Zia Uddi.1l.Ahmad: May I know whether the pwners of gardens were 

paid substantial sums of money for' not growing tea at all and tha.t was at the 
expense of the consumers '! 

The Honourable Dr. B. R, Ambedk&r: 1'hat is a matter which the Commerce 
Secretary will deal with. 

Some Honourable Members: The question be now put. 
Ilr. President (The Honourable Sir Abdur Rahim): The question is: 
·'That the question be now put." 
The motion was adopted. . 
Ilr. T. S. Pillay: Sir, the main motion which was moved now by Mr. Abdul 

Ghani relates to circulation of the Bill for eliciting public ~ inion. Sir, in my 
opening s eech~ I explained . that the Government of India took all possible 
steps to consult public opinion and then only come forward with the measure 
that they have now brought forward. I submit, Sir, that nothing of value will 
be gained by postponing this legislation by again calling for public opinion. Ii 
at all it is calculated to do considerable harm to the industry, Mv Honourable 
friend, Dr. Sir Zia Uddin Ahmad, made much of. the point when (said that the 
int ere~ts of the industry and the consumer in -this case need not necessarily lie 
contrary to each other. I do maintain that in the case of the Indian tea 
industry, if steps are not taken to see that the industry is put on an even keel, 
that it is put on a condition on which many plantations will go completely out 
of crop, then the interests of the consumer will also suffer. It is a common 
point that the industry came very near a complete collapse and but for this 
(·ontrol, we would not have, I venture to say, an Indian tea industry in this 
country at all. In that broad sense, Sir, I maintain that this control is abso-
lutely ~ ecessar  not only in the interests of the industry but also in the interests 
of the IIIJian tea consumers. Sir. the word . control ' is obnoxious to my Honour-
ablo friem, Dr, Sir Zia Uddin Ahmad, and so it is to me. During war time~  \\ ~ 
do realise that price control measures have brought certain troubles which Gov-
ernment have not been entirely successful in combating with, . This control, may 
I submit, has nothing to do with the control of prices. My Honourable fril-nd, 
.Mr, Griffiths, has already pointed out that the control, if at nIl, it· could be 
proved that the tea which is lett for Indian consumption is in any sense short 
of the demand for internal consumption, then we can grousp against this con-
trol. It has been abundantly demonstrated, I submit, that the control is exer-
c$ed in such a manner that it cannot interfere wit,h allowing sufficient quantities 
of tea for Indian consumption, The scope of the Bill is very limited, it is 
limited to ensure that the supply of tea to external markets is so arranged Sf; not 
to upset the equilibrium of supply and demand with the result that untold 
distress, will befall on the industry, 

As regards labour, the Honourable the Labour Membf;r has given a complete 
answer. I have nothing more to say. I have answered. I hope, fully the point 
th~t nothing of value will be gained if the Bill is cu-culated for public o inio~. 
Therefore, Sir,.I oppose the motion 'that the Bill be circuld-ted for the purpose 
of eliciting opinion thereon by the 31st .July, Hf43'. 

Mr, President (The Honour,able Sir Abdur Rahim): The question is: 
"That .the Bill be circulated for the purpose of eliciting oJ}inion thereon by the 31st July, 

l~. . . 
The Assembly divided: 

AYES-26, 
Abdul Ghani, Maulvi Muhammad. 
"-\bdullah, Mr. H. M. 
Bhutto, Mr, N a.bi Baksh Illahi Baksl!, 
Chattopadhaya, Mr. Amarendra Nath, 
Dam, Mr, Ananga Mohan. 
Das, Pandit Nilakantha. 
Deshinukh,Mr. Govind V, 
Essak Sa it, Mr. H, A. Sathar H, 
Fazl-i-Haq Piracha. Khan BahaoUl' Shaikh, 
Ghiasudrliu, Mr. M, 
Gupta, Mr,. R R 
Joshi. Mr, N. M. 
Kazmi, Qazi Muhammad Ahmad. 

rishnamar~har  Mr, T. T, 
Lakhand Navalrai. Mr. 
Liaquat Ali Khan. Nawabzada Muha;nma:l 
Mehta. Mr, Jamnadas M, 
Murtuza Sahib Bahadur. MaulYi Syed, 
Nairang. Syed Ghumm Bhik. 
Na.uman. Mr. Muha.mmad. 
Parma ·Nand, Bhai. 
Sant Singh, Sardar. 
Sipdiqlle Ali Khan. Nawab, 
Umar Alv Shah. Mr. 
Zafar Ali, Khan, Manlana, 
Zia T~ddin Ahmad, Dr. Sir. 
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~ 5. 

· A:l.idui Hamid, . Khan ,Bahadur Sir. 
".A.iyar, Mr. T. oS. SanDra. ~. 
Ambedkar, The Honourable Dr. B. It. ~ 

• ~be ~n ar  M.r. K.G. 
llenthall, The Honourable Sir Edward. 
llewoor, Sir Gurunath. 
~aroe  Mr. O. K. . 
Chapman-Mortimer, ·Mr. '1'. 
Dalpat. Singh, Sardar Bahadur Captaiu. 
Gray, Mr. B. L.' 
vriffiths, Mr.!'. J. 
Gwilt, Mr. E. L. C" 
Haidar, Khan -Bab&dur Sbamsuddin. 

· • Imam., Mr. 'Saiyid Haida . 
.rames, Sir F. E. 

.. K:aulaluddin Ahmad, Shamsul· Ulema. 
· Kushal Pal Singh, Raja Bahadur. 
· Lawson, Mr. C. P. 
:- .. The motion wu ne a~ ed. 

Mackeown, Mr. J. A. 
M.axwell, The Honourable 
Miller, Mr. C. C. 
Muazzam Sahib Bahadul', 
Pai, Mr. A. V. 
Pillay, Mr. T. S. 

Sir Reginald. 
. I.' 

MI'. MuhamulI"i. 

Raisman, The Honourable Sit· Jeremy. 
ItichardllOn, Sir Henry. 
Shahban. Khan Bahadul' Mian GhullWl 

Kadir Muhammad. 
Spear, Dr. '1'. G.!'. 
Spence, Sir George. 
Stokes, Mr. H. U. 
Sultan Ahmed, The Honourable Sir. 
Sundal'.esan, Mr. N . 
~h.a u~ Singh, ~or. 

Irlvedl, Mr. C. M. 
Tyson, Mr. J'. D. • 

· lIf. President ('fhe Honourable Sir Abdur Rahim): There. is another 
amendment in the names of Mau1vi Nluhummad Abdul Ghani and Maulvi Syed 
Murtuza Sahib Bahadur that the Bill be referred to a Select Committee. But 
.6 P.M. 

no names have been supplied for the Select Committee and, there-
fore, it cannot be moved. 

The question is: . 
. "That the Bill further to amend the. Indian Tca c.:ontrol _\ct, 1938, be taken into 

cohsidC!ration." . 
'l'he Assembly divided: 

AYES-36. 
Abdul Hamid, Khan Bahadur Sir. 
Aiyar, Mr. T: S. Sankara. 
Ambedkar, The Honourable Dr. B. R. 
Ambegaonkar, Mr .. K. G. . 
Benthall, The Honourable Sir Edward. 
Bewoor, Sir Gurunath. 
Cliroe, Mr. O. K. 
Chapman-Mortimer, Mr. '1'. 
Dalpat Singh, Sardar Bab&dur Captain. 
Gray, Mr. B. L. 
G:·ilti.ths, Mr. P. J. 
Gwilt, Mr. E. L. C. 
Haidar, Khan Bahadur Bhamsuddi •. 
Imam, Mr. Saiyid Haidar .. 
James, Sir F. E. 
Kamaluddin Ahmad. Shamsul-Ulema. 
Kushal Pal Singh, Raja Bahadur. 
Laljee, Mr. Hooseinbhoy A. 
~a s m  Mr. C. P. 

. . 
Abdul Ghani, Maulvi Muhammad. 
Abdullah, Mr. H. M. 
Bhutto, Mr. Nabi Baksh Illahi Baksh. 
Dam, Mr. Ananga Mohan. 
Das, Pandit Nilakantha. 
Deshmukh, Mr. Govind V. 
Essak Sait, Mr. H. A. Satbar H. 
l'azl-i-Hal Piracha, Khan Bahadur 

Shaikh. 
Uhlasuddin, Mr. M. 
Gupta, Mr. R. R: 
Joshi, Mr. N . .M:. 
Kazmi, ~a i Muhammad Ahmad. 
Kl'ishi'lamachari, Mr. T. T. 

'l'he motion was adopted. 

Mackeowll, Mr. J. A. 
Maxwell, The Honourable 
Miller, Mr. C. C. 

SilO 19inald. 

Muazzam Sahib Bahadur, Mr. Muhammad. 
Pai, Mr. A. V. 
Pillay, Mr. T. S. 
Rllisman, The Honourable Sir Jeremy. 
Richardson, Sir Henry. 
Shahban. Khan BahadW' Mian Ghulam 

Kadil" Muhamlnad. 
Spear, Dr. '1'. G. 1). 
Spence, Sir George. 
Stokes. Mr. H. G. 
Sultan Ahmed, The Honoura.ble Sir. 
Sundar.esan, Mr. N. 
Thakur Singb, Major. 
Trivedi, Mr. C. M. 
Tyson, Mr . ..1' .• D. 

NOES-Z5. 
LalchandNavalrai, Mr.' 
Liaquat Ali Khan, Nawabzada Muham-

mad. 
Mehta', MI'. Jamnadas M. 
Murtuza Sahib Bahadur, Maulvi Syed.· 
Nairang, Syed Ghulam Bhik. • 
N auman, Mr. Mnhammad. 
Parma Nand, Bhai. 
Sant Singh, E,al'dar. 
Siddique Ali Khan; Nawab. 
Umal' Aly Shah, Mr. ' 
Zafar Ali Khan, Maulana. 
Zia Uddin Ahmad, Dr. Sir. 

The AS8embly then :\djourned. till EI{ vetl . of ihe Clllck I.m Wedne8day, the 
24th l\fm:.(·h. ]943. • 
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